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BEFORE THE NATIONAL GREEN TRIBUNAL, ADDITIONAL BENCH,
CHENNAI

Original Application No. 17 of 2023

Between:-

Link Valley Residents Association,
Represented by its General Secretary,
Kochi. e Applicant

And:-

Union of India, MOEF & CC,
Rep. by its Deputy Director General of Forests (C),
Bangalore and others L Respondents

ADDITIONAL REPLY
Filed on behalf of the 6 Respondent

The 6% Respondent is filing this Additional Reply in response to replies
filed on behalf of other Respondents and to the Rejoinder now filed by
the Applicant. This Respondent has already filed a detailed Preliminary

Reply earlier which is on record.

It is respectfully submitted that case has been filed by the Applicant
against this Respondent on the allegation that this Respondent has
violated the conditions regarding construction of storm water drains in
this Respondents Project Property. This contention is not correct and
this Respondent has denied the same in its Reply. This Respondent
has constructed storm water drains as directed in the EC and
connected the same to the existing storm water drain on the eastern

side. A perusal of the Reports filed by the other Respondents also
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confirm that this Respondent has complied with the directions in the EC

and there is no violation of any condition imposed under the EC.

In the Report filed by the 2" Respondent SEIAA-Kerala there is no
mention of any violation of the EC conditions as alleged in the
complaint. The only observation is that the Project Proponent has not
submitted half-yearly compliance reports. It is however submitted that
this observation is not correct since filing of half yearly reports are upto
date. The half-yearly compliance report for the period April 2021 to
September, 2021 was filed by this Respondent by email dated
28.12.2021, half-yearly compliance report for the period October 2011
to March, 2022 was filed by this Respondent by email dated
21.10.2022, half-yearly compliance report for the period April 2012 to
September, 2022 was filed by this Respondent by email dated
15.11.2022 and half-yearly compliance report for the period October
2012 to March, 2023 was filed by this Respondent by email dated
04.08.2023. Copy of the latest half-yearly compliance report for the
period October 2012 to March, 2023 is produced herewith and marked

as .Exhibit R6(m).

In the report filed by the 3" Respondent Kerala State Pollution Control
Board, it is categorically stated that this Respondent has provided
Storm Water Collection Pond having 803.73 Cum capacity as directed

in the EC and the entire storm water is collected in the Pond. It is
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further mentioned that only the overflow, if any, from the Rain Water
Storage Pond is discharged to the Drain. It is submitted that apart from
the said Rain Water Pond eleven other smaller storage tanks having
total storage capacity of 4.47 Cum have also been constructed in the
basements of the six building blocks for rainwater harvesting. Clearly
because of these huge rain water storage tanks/ponds the flow of
water from this Respondent's property to the connecting drains is
considerably reduced and not increased and it is only the overflow, if at

all, which is carried in the drain.

In the Report filed by the 5" Respondent Thrikkakara Municipality it is
clearly stated that based on their inspection it is seen that this
Respondent has widened the storm water drain to 1.20 metres (about
four feet) following the direction in the EC and constructed in the
basement a pond with storage capacity of 8 lakh litres and eleven other
smaller storage tanks in the basement of the building blocks of
Apartment Complex having total storage capacity 4.47 lakhs litres for
rain water harvesting and collection. It is also confirmed that the
construction of the apartment complex is in accordance with the permit
and fit for occupation and Occupancy Certificate has been issued for
this apartment complex. It is thus clear that this Respondent has
complied with all the requirements under the Kerala Building Rules and

it is for this reason that Occupancy Certificate was also issued with
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respect to the Project and there is no allegation of any violation of any
Building Rules. The Storm Water Drain has also been widened, as

directed in the EC and therefore all the conditions in the Environmental

Clearance Certificate have been complied with

These three reports clearly confirm that the complaint regarding
violation of EC conditions are not true and on the contrary this
Respondent has complied with the EC conditions. Since the Applicant’s
allegations of EC violation are now found to be incorrect the Complaint

against this Respondent has to be dismissed.

The Report of the Municipality also makes it clear that the flooding, if

any, in the Applicant’s premises is caused by other reasons including-

(i) The width of the natural drain on the southern and northern side of
Link Valley has not been widened and therefore these drains do not

have capacity to carry the storm water.

(ii) The boundaries of this natural drain (on the northern and southern
boundaries of Applicant) are shared with properties of other private
parties. There are disputes and objections from these parties in the
matter of widening the drain by releasing land. The Applicant has also

not agreed to release their land for widening the drain.

(i) ground level of Applicant’'s Link Valley is below the flood level of

“Edachira Thodu” resulting in flow of water from the Thodu.
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(iv) the narrower two pipes laid under the PWD Road does not have

enough capacity to carry out the storm water.

It is also stated that having studied the water logging issues the
Municipality has as early as on 29-5-2020 taken up the issue with PWD
and the Infopark. The Municipality has also in para 12 of their Report
given three options to mitigate the issue. None of these options are
related to this Respondent. In any event this Respondent also
understands that the Municipality has carried out dredging in the River.
In any event in September 2023 when there was heavy rain there was
no flooding in the Applicant's property as can be seen from the

photograph produced as Exhibit R6(n)

In the Preliminary Reply, this Respondent has pointed out the various
litigations initiated by the Complainant against this Respondent before
the Munsiff Court, Ernakulam, Ombudsman for Local Self Government
Institutions, Writ Appeal before the Kerala High Court and the present
complaint before this Hon'ble Tribunal, all with respect to the Storm
Water Drain which clearly point to an abuse of the process of law. The
Writ Appeal in the Kerala High Court had come up on 25.09,2023
before a Bench comprising the Hon'ble Chief Justice and Justice
V.G.Arun when despite this issue being agitated before this Hon'ble
Tribunal the above Applicant sought an adjournment for hearing the

Appeal and accordingly, the matter was adjourned for hearing. Clearly,
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the Applicant cannot be permitted to agitate the same issue before
multiple forums and this is an abuse of the process of law. The attempt
of the Applicant is to harass this Respondent by continuing litigations
on the same subject matter before various Courts, Authority and
Tribunal. The Applicant having not approached this Hon'ble Tribunal
with clean hands this Application is to be dismissed with cost. In any
event the authorities have confirmed that this Respondent has widened
the Drain as directed in the EC and also constructed adequate rain
water harvesting ponds/tanks as directed in the EC and have
maintained the Drain to ensure over flow of rain water is properly
discharged and therefore, there is strict compliance with the conditions

in the Environmental Clearance Certificate.

The residential apartment complex was completed within the time
granted by RERA and Occupancy Certificate was issued on 20-12-
2022. The original plan approval was for the Apartment Complex, a
commercial complex and a Villa Project. Only the Apartment Complex
was completed and hence the Occupancy certificate was issued as
Partial relating to the Apartment Complex alone. The issue of
Occupancy Certificate is an admission of compliance with all the
building rules and plans as far as the Apartment complex is concerned.
Occupancy Certificates for other portions of the original proposed

project was never applied by this Respondent as these have not been
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executed and the reference to final completion is with respect to these
portions. This Respondent has also ensured that there is no flooding
by complying with all directions and conditions prescribed and there

are no complaints whatsoever with respect to the same.

At the sitting on 25.08.2023 this Hon'ble Tribunal has stated that this
Respondent should consider whether the capacity of the Rain water
collection pond can be increased. It is respectfully submitted that this
Respondent has already constructed huge rainwater ponds and tanks
having total capacity of 1247 cum which is in strict compliance of
directions in the EC and sufficient for two weeks. The PCB has stated
that this is sufficient to collect the entire rain water and only overflow if
any will be carried in the drain. Further the depth of the storm water
drain is itself one to two metres and the entire overflow water, if any, is
drained off without a.ny flooding to the existing storm water drains. Ever
since these ponds/drains were constructed there has also been no
complaint from the Applicant regarding any flooding. It is to be noted
that the building plans for the Project are approved not only by the
Municipality but also by RERA. The RERA Act, among others, also
makes it clear that once such plans are approved no changes are
allowed to be made by the Builder, other than minor alterations, since
third party rights are involved. Over 420 apartments have already been

sold by executing sale deeds transferring rights over the land in
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question to these 420 odd apartment owners who have thus become
part owners of the land now but are not in the party array. No
alterations to the existing layout and constructions are permissible
without their consent and it is therefore not possible to increase the
capacity of the tanks at this stage. In any event, the Apartment Project
was constructed in different levels as the elevation difference from the
main approach road and the centre of this Respondents project is
about twenty metres as noted in the EC. Excavation was minimized
and carried out as directed in the EC. This Respondent has completed
the construction following these directions in the EC and six residential
blocks each having 18 floors and comprising 602 apartments and a
Club House have been constructed and the project is completed and
handed over. A set of photographs showing the completed apartment

block is produced and marked Exhibit R6(0). As per the KMBR

rules the residential building blocks have been constructed covering
sixty percent of the area of the plot and the balance area comprise
internal roads and landscape on the undulating terrain. The car parks
are constructed in the basement of the building blocks and the rain
water storage pond and tanks are constructed in the basement
beneath the car parks roads and landscape area on pile foundation as
all heavy structures including the buildings and water tanks should be
constructed only over pile foundation. Since all the basements are

constructed, there is no space for placing any further piling rigs and for
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the piling of any structures. Common amenities like pipe lines etc are
also laid. The lie of the Project Property is also such that at this stage,
after completion of the entire construction, it is not possible to build
additional storage tanks or increase the capacity of existing storage
tanks. Already around 200 families with children are staying in the
complex presently and any additional constructions underground may
cause safety issues and damage to the buildings already constructed.
All considered it is not feasible to construct any more water storage
tanks at the site. In any event considering the Reports of the other
Respondents it is evident that there is no proof whatsoever of any
flooding in the Applicant's Property caused by overflow of rain water
from this Respondent’s project property and on the contrary it is

because of other reasons as stated by the Municipality.

12. The various allegations now raised in the Rejoinder filed by the Applicant
are false and are denied. The attempt of the Applicant to now change
the very basis of the case cannot be permitted. In the Original
Application, the complaint is that they are affected by the “lack of
proper storm water drain” in the project property. The Respondents
including the statutory and regulatory authorities have filed objections
confirming that there is no violation of any EC conditions with respect
to storm water drains. Obviously seeing this, in the Rejoinder the

Applicant has now changed their case and made allegations that this
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Respondent has constructed conditional storm water drains (referred to
in the Rejoinder as “Canals”) and that this Respondent has raised the
height of the land which is now alleged as the reason for flooding. This
is absolutely a new case made without any basis and solely to harass
this Respondent. The Respondent cannot be permitted to change the
basis of their complaint and the conduct of the Applicant should be

deprecated and the Application should be dismissed with costs.

Without prejudice to the above, the various allegations in paras 2 to 14

of the Rejoinder, which are mainly repetitive, are false and are denied.

The allegations in the Rejoinder that Annexure A10 shows the then
existing canals of the area as on 2013 is absolutely false and are
denied. A mere perusal of Annexure A10 will show that this is the plan
approved by the Municipality while granting Building Permit. In the said
plan the layout of the buildings as well as the proposed storm water
drainage channels are shown. These storm water drains are not
existing canals but are the drains proposed by this Respondent. The
plan was approved and it is this plan, which was considered by the 2
Respondent while issuing Annexure A3 Environmental Clearance
Certificate. The plan had shown construction of proposed storm water
drains including adjoining the boundary of the Applicant’'s property with
width of between 0.5 to 0.70 meters. In Annexure A3 the planned

drains were found to be inadequate and it was directed to widen the
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same with connectivity to the existing storm water drain on the eastern
side. Therefore, this Respondent increased the width of the storm
water drains to about 1.2 meters (about 4 feet) and constructed the
same. The drain has a depth of about 2 meters and is connecting to
the existing storm water drain on either side. The present allegation
now regarding the construction of these drains is absolutely baseless
and is denied. In short, while the complaint in the Original Application
was that this Respondent has not constructed the storm water drains
as directed in the EC, now in the Rejoinder the Applicant says that this
storm water drains are in addition to what is shown in Annexure A10.
Clearly the width of the storm water drains in Annexure A10 was
increased as directed in Annexure A3 Environment Certificate. The
allegation that this Respondent has constructed several “canals” is
absolutely false and is denied. There are no canals in the project
property. The project property only has storm water drains to
effectively carry out any excess water to prevent flooding. The
contradiction of the averments in the Original Application and now in
the Rejoinder of the Applicant clearly show the hollowness of the
Complaint and that they are made without any basis to try and get over
the various Reports and Counter Affidavits filed to the effect that this
Respondent has strictly complied with the EC condition with regard to
construction of storm water drains. It is also important to note that

there is no overflow of water from these storm water drains to the
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Applicant’'s property and in fact ever since these drains were
constructed there have been no complaints of flooding in the

Applicant’s properties.

The new further allegation that this Respondent has raised the height
of the land to the top of the boundary wall of the nearby residents and
this is the main reason for flooding is absolutely false and is denied.
The observation in Annexure A3 that existing elevation along the
boundary with the adjacent plots should be maintained as it is, is in the
first place not a condition but was only mentioned as a point to be
considered. The observation also refers to elevation and not level of
the land. In any view of the matter, the level of the land within the
Respondent’s Project Property along the boundary with adjacent plots
existing at the time of the plan approval has been maintained and the
allegations to the contrary are denied. The approved plans and the
admitted lie of the properties in question makes it clear that the
elevation of that part of this Respondent’s project property where the
buildings were to be constructed were at all times clearly higher than
that of the Applicant's property and this is also taken note of in
Annexure A3 and A10. The construction of the project was done as
per the said approved master plan and the construction has also been

approved
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The present allegation is in clear contradiction with the case put
forward by the Applicant in the Original Suit filed by them in the Munsiff
Court as can be seen by a mere perusal of Exhibit R6(d). The case in
the plaint is that the Applicant’'s property is encircled by a drainage
having an approximate length of 250 meters which separates the
project site of this Respondent with the Applicant’s property. This drain
however lies within this Respondent’'s project and belongs to this
Respondent and this is the drain that was constructed by this
Respondent as proposed in Annexure A10 plan and modified by
Annexure A3 Environment Certificate. This drain which is now
widened to about 4 feet lies along the boundary of the Applicant’s
property. This drain remains at the same level and in fact the depth of
this drain being about 2 meters is in fact slightly lower than the ground
level of the Applicant’s properties. As a result the Applicant has now
connected to this drain the drains within their property as well as
various waste drains from the houses of the Applicant’'s residents
bordering this drain. Now therefore, the storm water as well as waste
water from the Applicant's properties is now discharged into this drain.
This can clearly be seen on a physical examination and the various

photographs produced herewith asEixhibit- R(p). The side walls of

the drain has been concreted by this Respondent. The buildings and
other construction approved in Annexure A10 plan stands more than
four feet away from the boundary of the Applicant’s property and the
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level of the land where the constructions were proposed was already
higher than the level of the Applicant’s property and this is also taken
note of in the elevation levels mentioned in the approved plans as well
as Annexure A3. In fact the specific case of the Complainant is also
that their property lies in a valley and therefore on a lower level than
that of this Respondent’s project property. The allegation that this
Respondent has raised height of the land is absolutely false as the
level of the land by nature was always higher than that of the
Applicants. The construction has been carried out by this Respondent

strictly in compliance of A3 and approved plans.

The photographs produced as Annexure A8 is clearly misleading and
the Applicant has conveniently taken photographs of only a portion of
the boundary with this Respondent. The boundary wall of this
Respondent’s project property was sought to be constructed adjacent
to the boundary wall of the Applicant’s properties to ensure safety and
convenience including to the houses of the Applicant's members lying
adjacent to this Respondent’s project property. Likewise the storm
water drain constructed by this Respondent also had to be covered and
could not be left as an open drain as that will create hygiene issues
particularly in \}lew Bf the discharge of waste water from the Applicant’s
Properties. Therefore, the drain was sought to be covered by providing
concrete covers and a portion of the drain was so covered, after

providing manholes and weepholes to enable proper drainage and
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cleaning of the drain beneath. While these constructions were going on
the Complainant filed the Suit before the Munsiff Court and obtained an
injunction against this Respondent from executing further works on the
drain. As soon as the Injunction Order was served, further work on the
boundary wall and covering the remaining portion of the drain was
stopped. The Injunction was obtained by misleading the Lower Court
since the entire extent of land on which the drain is constructed lies in
the property of this Respondent and this Respondent is therefore
entitled to carry out any construction / covering of the drains. This
Respondent has filed detailed written statement and is awaiting final
trial and disposal of the Suit. A perusal of the photographs produced
by this Respondent will show the portions of the drain lying open as
well as the portions which were covered. The photographs produced
by the Applicant as Annexure A8 shows only the portion where the
drain is covered and is filed only to mislead this Honourable Tribunal.
Any inspection of the property will show that the level of the land along
with boundary with the adjacent plots of the Complainant’s residence
remains the same and this Respondent has not raised the same. The
level and elevation of the land on which the buildings were to be
constructed in this Respondents’ project site is clearly mentioned in all
the plans and in Annexure A3. These levels were clearly higher than
that of the Applicant’s prc;perty. Annexure A3 also gives directions as to

how excavations are to be carried out with reinforcement support after
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taking note of the levels of the proposed buildings, club house,
elevated roads etc.. The construction which is now complete has been
carried out strictly in accordance with all permits and approvals
including Annexure A3 and the allegation that there is a violation of

Annexure 3 is absolutely without any basis, false and denied.

Various averments now raised for the first time that this Respondent
has raised level of the land is absolutely false and is denied and there
is no violation of any condition of Annexure A3. This Respondent had
produced Exhibit R6(j) only to show a birds eye view of the project
property as well as the Applicant’'s property. Annexure A10 is the plan
approved along with building permit. The constructions have been
made strictly in accordance with such permits. The allegation that
there is violation of condition No.5 and 12 of the layout approval is
absolutely false and is denied. The site plan was always available at
the construction site. The inconvenience to residents refers to
inconvenience at the time of construction. In fact the construction is
already completed and occupancy certificate is issued. The allegation
that the same refers to flood mitigation measures is incorrect and is
denied. In any event, this Respondent has completed its construction
strictly in accordance with the approved plants and there has been no
flooding either in the Respondent’s property or in the neighboring

property due to the construction by this Respondent.
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The allegation that there is violation of Building Rules is absolutely
false and is denied. In any event there is a separate Tribunal set up
specifically to consider any violation to the Building Rules under the
Kerala Municipalities Act and the fact no such application has been
made before that Tribunal is again proof that there is no building rules
violation. The allegation that there is violation of Environmental
Protection Act and Solid Waste Management Rules are also false and
is denied and there is no violation to any of the provisions by this

Respondent.

Various allegations in the Rejoinder that there is collusion between this
Respondent and other authorities are absolutely false and are denied.
The Respondent authorities have filed their reports independently and
the same clearly show that there is no violation of any provision of law
or permits. The allegations of collusion are simply without any basis
and the same should be severely dealt with by this Honourable

Tribunal.

The observation in the PCB report with respect to the sewage
treatment plant has to be considered taking into consideration the
facilities provided as well as the occupation statistics. There is no
doubt that an STP has been provided in this Respondent’s project site
as without it the occupancy certificate would not have been issued.

The delivery of apartments started in March 2023 and the allottees
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thereafter started internal installations in the apartments which in fact is
going on even now. When the Pollution Control Board inspected the
property clearly the residents had not started occupying the premises
even though the internal installation was going on. The Rejoinder is
filed in October, while the Pollution Control Board’'s report is filed in
July and the inspection by the Pollution Control Board was even earlier.
At that time there very few residents in the apartment complexes which
did not constitute the minimum number required to make the STP’s
functional. There are two STP in this respondent’s project of capacity
280 kld and 95kid and the collection tank capacity of the STP is large
that it can hold the sewage waste for 3-4 months with aeration process
without disposing. This respondent has also installed flow meters in
the STP and the STP units are functioning properly. A Photograph of

the STP installed is produced as Exhibit R(q).

As said earlier this Respondent has taken measures as advised by the
all the authorities and complied with the same. There are no canals
constructed in the property other than the storm water drains. The level
of the ground level has not been raised and the already existing
difference has been maintained. The Occupancy Certificate has been
issued to this respondent after inspecting the premises and on
combliance of all the regulations set forth. Taking into consideration
that the Applicant has sought to raise fresh allegations in the Rejoinder

when it realized that the original complaint has got no legs to stand on
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in view of the consistent reports filed by the Respondents this Tribunal
should take serious note of the conduct of the Complainant in now

raising false allegations and dismiss the Application with costs.

24. |t is therefore humbly prayed that” the Complaint against this
Respondent ought to be dismissed. This Respondent seeks liberty to

file additional documents and replies as and when found necessary.

Dated this the 17" day of October, 2023.
For Prestige Estate Projects Ltd
2
THANKACHAN THOMAS.V

Authorised Signatory
6" Respondent

VERIFICATION

I, Thankachan Thomas.V, aged 62 years, son of V.U.Thomas, residing at
Prestige Neptunes Courtyard, Marine Drive, Kochi, do hereby declare that |
am the Authorized Signatory of the 6" Respondent Prestige Estate Projects
Ltd., that as such | am able, competent and authorized to sign and verify this
Objections on its behalf and that the facts stated in paragraphs 1 to 12 herein

are true and correct to the best of my knowledge, information and belief.

-

THANKACHAN THOMAS V
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Original Application No. 17 of 2023

Between:-

Link Valley Residents Association,
Kochi. i Applicant

And:-

Union of India, MOEF & CC,
Rep by its Deputy Director General of Forests (C),
Bangalore and others i Respondents

AFFIDAVIT

I, Thankachan Thomas V, aged 63 years, son of V.U. Thomas, residing at
Prestige Neptunes Courtyard, Marine Drive, Kochi, do hereby solemnly affirm
and state as follows:-

1. | am the Authorized Signatory of the 6 Respondent in the above case
and as such | am conversant with the facts of the case and am able to
depose to the same.

2. All the facts stated in paragraphs 1 to 24 of the Additional Reply are
true to the best of my knowledge, information and belief.

All the facts stated above are true.

Dated at Ernakulam on this the 17" October 2023.
2

Thankachan Thomas V
Deponent

Solemnly affirmed and signed before me by the Deponent who is personally
known to me on this the 17" day of October, 2023 at my office at Ernakulam.

CisArAc THemAs)

/dvocate
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il Half Yearly Compliance Report of
! Stipulated General, Green & Specific Conditions of
Environmental Clearance

(Period: October 2022 - March 2ﬁ:123)

For |
|

‘ Residential cum Commercial Building Project

‘PRESTIGE HILLSIDE GATEWAY’

(EC No. 14/2017) |
File No: 588/SEIAA/EC3/4504/2014 dated 30/01/2017

AT
SYNOS. 671/1, 674/1, 675 /4
KAKKANAD VILLAGE
KANAYANOOR TALUK |
ERNAKULAM DISTRICT

Proponent _
_'?‘ M/s PRESTIGE ESTATES PROJECTS LTD

Prestige TMS Square, 8th Floor
Edapally PO, Ernakulam
Kerala - 682024 ‘

A | Submitted to
' Ministry of Environment Forest and Climate Change (MoEF&CC)/SEIAA, Kerala

Prepared by

ITRATECH

ENVIRONMENTAL CONSULTANCY AND LABORATORY

NABET Accredited EIA Consulting Organization
Certificate No.: NABET/EIA/2023/ RA 0194_Rev 01, Valid till 18 Oct 2024
First Floor, Door No. 55/1308-B, Club Road, Girinagar
Kadavanthra, Kochi- 682 020
Contact: 0484-4011173 , Email: kochi@ultratech.in
Website: www.ultratech.in

EXBIBITRYD)
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To Date: 25-07-2023

The Regiona‘l:Dﬁrector,
MoEF chional' Office, Southern Zone, Kendriya Sadan, 4" floor, E& F Wings, Block II,

1| Koramangala, Bangalore

Sub: Report of Compliance of conditions stipulated in the Environmental Clearance for the
Building Project ‘Prestige Hillside Gateway, Kakkanad, Ernakulam’ located in Survey Nos,
671/1, 674/1, 675/4, at Kakkanad Village, Kanayanoor Taluk, Ernakulam District,

Rel: Environmental Clearance No: 14/2017, File No.; 588/SEIAA/EC3/4504/2014 dated 30/01/2017

Respected Sir,
Our Building project ‘ Prestige Hillside Gateway, Kakkanad, Ernakulam® located in Survey Nos, 671/1,
674/1, 675/4. at Kakkanad Village, Kanayanoor Taluk, Ernakulam District was accorded
Environmental Clearance vide File No. 588/SEIAA/EC3/4504/2014 dated 30/01/2017.
! The report of cothpliance to the green, general and specific, conditions of the Environmental Clearance
| for the period of October 2022 — March 2023 is enclosed for your kind perusal.

For Prestige Estate Projects Ltd.,

2

2.2

l Yours Sincerely
‘ ‘Thankachan Thomas V

Senior Vice President

Copy to:

The Member Secretary

State Environment Impact Assessment Authority (SEIAA)

Directorate of Climate Change, 4" Floor, KSRTC Bus Terminal
i Thiruvananthapuram, Kerala State

Prestige Estates Projects Led., #801, 8th Floor, Prestige TMS Square, NH- 66 Bypass, Padivattom, Edappally, Kochi - 682024
Tel: +91 484 4025555, 4030000, Fax: +91 484 4026666, Email cochin@prestigeconstructions.com

| Prentige Esrutes Projects Leds, Presvige Falcon Towes, No 19 Brunion Road, Banglore - 560 025,
| Phone : »91 80 25591080 Faog: +91 8025591945 E-mail : properties@presticgeconsiructions.com www, prestigeconstructions.com
| CIN : LO7010KA 1997 D1 1022322
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Half Yearly Compliance Report of Residential cum Commercial Bulldmg project [Prestige Hzllszde Gateway'

(EC No. 14/2017) ‘October 2022- March 2023

CHAPTER 1. INTRODUCTION AND PROJ ECT DESCRIPTION
|

‘Prestige Hillside Gateway’ is a Residential cum Commercial building proje:ct, which is located in Survey
Nos. 671/1, 674/1, 675/4 at Kakkanad Village, Thrikkakara Municipality, Ii{anayannur Taluk, Ernakulam
District, Kerala State. ‘
The proponent applied for Environment Clearance and obtained the samel fr:br'n State Envir(j;)nment Impact
Assessment Authority, Kerala vide EC No. 588/SEIAA/EC3/4504/2014ithed 30/01/2017. Copy of the
Environmental Clearance letter is attached as Annexure 1. Building Permit fmlI the project was obtained from
the Thrikkakara Municipality vide permit no. BA/1337/13 dated 06/10/2015 and was renewed for a further
period up to 04/10/2024. Copy of renewed building permit is attached as Annexure 2. Photographs of current
construction stage is attached as Annexure 3. The Construction of residential towers has been completed and
the construction of residential villas are going on. The Construction works of Retail & Assembly block has
not started. | ‘ ‘

All the mitigation measures are being taken to control the pollution level (liuring the construction phase.
Renewed Consent to Establish from Kerala State Pollution Control Boarlh was obtained vide file no.
PCB/HO/EKM-I/O14ERR282370/2021. Copy of the Renewed Consent from Kerala State Pollution Control
Board is attached as Annexure 4. Consent to Operate was obtained from Keralall State Pollution Control Board

vide file no. KSPCB/ER1/ICO/10009456/2022.

Prepared by ULTRA TECH Environmental Consultancy & Laboratory Page | !
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Half Year ly Compliance Reporr of Residential cum Commercial Building project ‘Prestige Hillside Gateway’
| (EC No. 14/2017) ‘October 2022- March 2023’

CH;}‘-\PTER 2. BRIEF SUMMARY OF THE PROJECT

H

u‘ rn l]

Name of the project

Prestige Hillside Gateway i

Residential Cum Commercial Building Project of M/s
Prestige Estates Projects Ltd situated at Kakkanad Village,
Thrikakkara Municipality, Kanayannur Taluk, Ernakulam
District.

Category/ Subcategoryi & Schedule

Category B1, Schedule 8(b)

Location | Kakkanad Village, Thrikakkara Municipality
Plot/Survey/Khasra No. Sy No: 671/1, 674/1, 675/4
District Ernakulam
Taluk Kanayannur
Village Kakkanad
Latitude (N) 10°00’ 53.50” N

GPS co-ordinates

' g Longitude (E) 76°21° 28.68” E
Total Built up area 2,09,264.09 m?
Total plot area 50,961 m?
Deductions 446.87 m?
Net Plot area 50,514.13 m?

Details ol Buildings

e Block 1: Retail and Assembly

e Block 2 -5 & 7: Residential Towers
¢ Block 6: Club house

o Block 8 - 25: Residential Villas

Maximum height from ground level

59.20 m

Total Green Area

FSI Area 123431.99 m?

FSI 2.44

Coverage 61.67%
15,000 m?

e Ground: 8,287.9 m?
e Podium: 6,101.2 m?
o TurfPaved Area: 610.9 m?

|
Prepared by ULTRA TECH Environmental Consultancy & Laboratory Page | 2
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Half Yearly Compliance Report of Residential cum Commercial Building project :'Pm.s.'.f.fge Hillside Gateway’
(EC No. 14/2017) 'October 2022- March 2023" ‘
|
Name of No. of; ‘ ' iel.%zitn()f Area
Building Floors: | u(lm) g (m?) R
Block 1: 3B+ '] 30 62,872.36
Retailand | LG+G+4 | |
Assembly l -
Block 2: 3B+G+18 | | 58.55 17,037.53 || |
Tower 1 I
Block 3: -2B+G+18 59.10 20,252.12 '
Tower 2 & 3 | '
Block 4: 2B+G+18 59.10 14,902.69
Tower 4
Block 5: -2B+G+18 59.20 12,700.47
No. of floors, Height and Area of Building Tower 5
Block 6: 2B+G+2 (] 16 2725.06
Club house ; !
Block 7: -2B+G+18 58.55 12,038.36 |
Tower 6 ! |
Block G+2 16 | 7,011.4 :
8 to 14 and ! |
22 to 25: | [
Residential |
Villas -
Block ILG+GH+l | | 12.17 2,920.26 |
15 to 21: :
Residential ||
Villas _ I
Project cost INR 300 crores | ‘
e Residential (Towers):|2,913 people l
. . o Residential Villas: 27)) people _
Topal Eapered Edpulation » Club houso / Rooreatibmal avo: 291 people |
o Rectails, Asscmbly, Theatres: 8,941 people
Total: 668 KLD | |
Water requitement e Monsoon Season :220 kLD
e Non-Monsoon Season: 237 kLD
R T Resic_lential and Club house: 434 m?
Retail and Assembly: 350 m’

Prepared by ULTRA TECH Environmental Consultancy & Laboratory
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Half Yearly Compliance Rlpor! of Residential cum Commercial Building project ‘Prestige Hillside Gateway’

| (EC No. 14/2017) ‘Qctober 2022- March 2023’

capacity

EN CONDITIONS BY SEIAA, KERALA

CHAPTER 3. COMPLIANCE OF STIPULATED CONDITIONS OF EC

Being Complied.

Rain water harvesting facility of capacity 434
m® was constructed for residential tower and
Club house. Rainwater harvesting tank of 350

m>

capacity is proposed for Retail and
Assembly.
Water sources for operational phase:

e KWA

e Existing Open Well

e RWH

o Treated wastewater
Rainwater runoff from the roofs will be
collected in rainwater harvesting tanks in the
project site. The stored rainwater will be used
for domestic purposes, landscape management
and flushing.

1T

T L e e e =

Technology :find capacity of STP to be indicated
with discharge point (if any) of the treated
effluent watci:r not confirming to specifications
shall not be I:et out waterbodies.

1}
I

Agreed to comply

Sewage treatment plant of capacity 280 kLD is
constructed for Tower- ‘1 ,2,3,4,5 & Club House
and STP of 95 kLD capacity is constructed for
Tower-6 & Villas.

STP of capacity 170 kLD will be constructed
for the management of wastewater from Retail
and Assembly block

Treated wastewater will be reused for flushing,
greenbelt development, car washing and HVAC
purposes. The STP and the reuse plan of the
treated water is designed so as to ensure ‘zero
water discharge’ principle and there will not be
any discharge of treated water to water bodies.

Effluent water not conforming to specifications
shall not be let out to waterbodies.

Agreed to comply

During construction phase, temporary toilets
facilities are provided for labourers at site.
Apart from this, there is a labour housing
facility with all necessary amenities including
adequate number of toilets with septic tanks for
construction labourers available at a plot

Prepared by ULTRA TECH Environmental Consultancy & Laboratory |
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Half Yearly Compliance Report of Residential cum Commercial Building project |Prestige Hillside Gateway’
(EC No. 14/2017) ‘October 2022- March 2023"

f
A I |
adjacent to the project site. Water is not

. : .
discharged out during the construction phase.

The effluent watgr generated during operation
phase will be treated in STP and the treated
water will be confirming to specifications. The
STP and the reuse plan of the treated water is
designed so as to ensure ‘zero wa:ter discharge’
principle and ther{e will not be an)ji/ discharge of
effluent or trea’ged{ water to water bodies. |

Maximum reuse of grey water for toilet
flushing and gardening and construction work
shall be ensured.

Agreed to comply| !

Dual plumbingsystem is followed for the reuse
of grey water during the operation phase.
Treated wastewatir will be reused for flushing,
greenbelt development, car washing and HVAC
purposes. The S"ITP and the reuse plan of the
treated water is designed so as to ensure ‘zero
water discharge’ principle.

Dual plumbing for flushing shall be done

Agreed to comply) |

Dual plumping system is provided in buildings.
During operation ;phase, the grey water will be
treated in STP and will be reused for flushing
purpose as well a:!s for greenbelt development,
car washing and HVAC purposes:

Provision for disposal of e — waste, solid
wastes, non-biodegradables and separate
parking facilities for the building shall be
provided.

Agreed to comply

During operation phase, the total quantity of
domestic solid waste expected is approxirhately
3.81 T/day. The project proponent has proposed
the provision for segregation and collection of
biodegradable, non-biodegradable waste and E-
waste. Biodegradable waste will be treated in
organic waste converter of capacity 1000
kg/day (184 sq.mt) and 750 kg/day (70 sq.mt).
The non-biodegreid‘able waste will be handed
over to recyclers. [Expected E-waste generation
is 0.07 T/year which shall be disposed-off with
the help authorited E-waste recyclers. The
generated waste will be handled following
MSW, E-waste and hazardous waste
management rules 2016.

Parking areas are provided in the basement

levels of all towers.

Prepared by ULTRA TECH Environmental Consultancy & Laboratory
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Half Yearly Compliance R!-pdrr of Residential cum Commercial Building project ‘Prestige Hillside Gateway’
} ] | (EC No. 14/2017) ‘October 2022- March 2023’

i
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own use and/ or to be provided to the grid

Agreed to comply

Solar panels will be installed to generate
renewable energy for reducing the usage of:
conventional energy resou@cés. Solar energy -
generated will be hamessed‘in the best possible
way for satisfying the energy requirements.
During operation phase, solar energy will be
used for 30% of external lighting at the project
premises.

There shall not be any compromise on safety
conditions and facilities to be provided by the
project proponent, which shall be ensured for

occupation, consent to

|
operate. !

regularisation or

Being complied.

Personal protective devices such as gloves,
helmets, masks, earmuffs, ear plugs, safety belts
etc. are provided to workers in construction
phase.

Proper sanitation and water supply facilities
are provided to the labourers during
construction phase.

Fire Tender Movement Plan is prepared for
handling fire emergency situations. Adequate
number of firefighting equipment and fire
assembly points are established at site to
ensure safety at site. NOC from Fire and

rescue services is obtained. The Fire safety

clearance is attached as Annexure 6.

Prepared by ;ULTRA TECH Environmental Consultancy & Laboratory
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Half Yearly Compliance Report of Residential cum Commercial Building projefct Prestige Hillside Gateway’
(EC No. 14/2017) ‘October 2022- March 2023"

Rain Water Harvesting facility should
be installed as per the prevailing
of KMBR/KPBR,
otherwise specified

provisions unless

3.2 PART B - GENERAL CONDITIONS BY SEIAA, KERALA '

Being complied. |

Rain water harvesting facility of capacity 434 m* is
constructed for residential and Club house. The
rainwater harvesting ltank of capacity 350 m? is
proposed for Retail and Assembly. Rainwater runoff
from the roof will be cpllected in rainwater harvesting
tank at the project site. The stored rainwater will be
“used for domestic, green belt development and
flushing purposes. |

2. | Environment Monitoring Cell as agreed
under the affidavit filed by the proponent
should be formed and made functional.

Complied.

An Environment Monitoring Cell hds been formed
with Mr. Thankachan Thomas V as head of the
monitoring cell. Meeting of monitoring cell is
arranged regularly to discuss the status of the
compliance of the Ispecific, green and general
conditions stated in the Environmental clearance
order, as well as to ensure the proper implementation
of the Environmental Management Plan (EMP) for the
project. Details of Mon'litoring cell aregiven below.

3. | Suitable avenue trees should be planted along
either side of the tarred road and open parking
areas, if any, including of approach road
and internal roads.

Name Designation Contact
Number
Mr, Senior Vice 9846398700
Thankachan President —
Thomas V Bhs‘incss
Oberati ons
Mt. Dipu GM -Projects | 9946102525
Vijayan ‘ ,
Mr. GM -Projects | 9946107897
Jayakrishnan G |
Ms. Leepa Tittu ]\/f;anag_er - 7994448125
CRM

Being complied.

Various local species of suitable trees are proposed to
be planted along the roadsides and open areas so as to
prevent air pollution and noise pollution. 80% of green
belt development has been completed.

4, | The project shall incorporate devices for
solar energy generation and utilization to
the maximum possible extent with the

Agreed to comply

During the Operation Phase solar energy will be used
for 30% of external lighting and for street lights within
the project premises.

Prepared by ULTRA TECH Environmental Consultancy & Laboratbzy
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Half Yearly Compliance Report of Residential cum Commercial Building project ‘Prestige Hillside Gateway’
(EC No. 14/2017) ‘October 2022- March 2023’

. possibility of contributing the same to the

national gridin/future.

. EXHIBIT-Re(w)/1a

5.|| Safety. meds re}s should be implemented
| as per the Fire and Safety Regulations.

Being complied. ‘

Personal protective devices such as gloves, helmets,
masks, earmuffs, ear plugs, safety belts etc. are
provided to workers in construction phase.

Fire safety equipment and First Aid rooms are
provided for workers in the case of handling
emergency situations.

Fire evacuation ways and assembly points will be
provided in each building as per the prepared Fire
Tender Movement Plan. These will be used in the case
of emergencies in operation phase.

Fire Safety Clearance is obtained from the Department
of Fire & Rescue services. Copy of the same is
attached as Annexure 6.

6. | STP shoul(jil be installed and made
functional as per KSPCB guidelines
including lthat for solid waste
management.

Being Complied. !

Sewage treatment plant is installed as per the
guidelines of Kerala State Pollution Control Board.
For the management of wastewater sewage treatment
plant of capacity 280 kLD is constructed for Tower-
1,2,3,4,5 & Club House and STP of 95 kLD capacity
is constructed for Tower-6 & Villas.

For the management of wastewater from Retail and
Assembly, a 170 kLD STP will be constructed.
Treated wastewater will be used for car washing,
flushing, greenbelt development and HVAC purposes.
During operation phase, the total quantity of domestic
solid waste expected is approximately 3.81 T/day. The
project proponent has proposed the provision for
segregation and collection of biodegradable, non-
biodegradable waste and E-waste. Biodegradable
waste will be treated in organic waste converter of
capacity 1000 kg/day (184 sq.mt) and 750 kg/day (70
sq.mt). The non-biodegradable waste will be handed
over to recyclers. Expected E-waste generation is 0.07
T/year which shall be disposed-off with the help
authorized E-waste recyclers. The generated waste
will be handled following MSW, E-waste and
hazardous waste management rules 2016.

Prepared by ULTRA TECH Environmental Consultancy & Laboratory
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Corporate Social Responsibility.

The conditions specified in the Companies
Act, 2013 should be observed for

| |
EXHIBIT-R éCm,)/l?,

e = : :
Half Yearly Compliance Report of Residential cum Commercial Building project 'Prestige Hillside Gateway’
(EC No. 14/2017) ‘October 2022- March 2023’

Being complied. {
The project proponent is fully conscious about the
Corporate Social Responsibility (CSR) which 1s
under implementation as per the details furnished in
the EC proposal. The summary of the CSR activities
carried out so far is given below.

CSR Activity frunds o be
allotted (INR)

Education — Study materials for 4,00,000
students
Healthcare - Grocerylsupply for 5,00,000
migrant labourers
Healthcare - Freq viaccination | 1,00,000
for labourers ’ l
Avenue plantation - Bypass 5,00,000
median landscape
beautification
Avenue plantation - Goshree 5,00,000
Islands Development| Authority
(GIDA) road beautification

Total 20,00,000

The proponent should plant trees at least
5 times of the loss that has been occurred
while clearing the land for the project.

Being complied ‘ i
The proponent has | ried to preserve/ transplant
existing trees on site at far as possible. 5 trees will be
planted as compensatidl)n for each tree that is chopped
down, according to a ;|>lan that has been created. The
construction of the gréen belt region has begun, and
there are plans to plant about 2000 trees there. The

development of the green belt is 80% complete.

Consent from Kerala State Pollution
Control Board under Water and Air
Act(s) should be obtained before

initiating activity.

Complied. i ‘ ; i

Consent to Establish} from Kerala State Pollution
Control Board was 6bﬁ:ained and due to its expiry, the
project proponent hhs renewed the consent to
establish. Copy of the Erenewed consent to establish is
attached as Annexure 4.

The project proponent has obtained the Consent to
Operate from Kerala State Pollution Control Board.
Copy of consent to establish is attached as Annexure
5.

Prepared by ULTRA TECH Environmental Consultancy & Laboraté;ry Page | 9
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Half Yearly Compliance R

AI] the sratto:y clearances should be
obtained, as ‘applicable,
proponent from the respective competent
authorities including that for blasting and

by projects

storage of explosives.

EXHIBIT-RL() Jig

sport of Residential cum Commercial Building project ‘Prestige Hillside Gateway'
(EC No. 14/2017) ‘October 2022- March 2023°

Complied.
All the statutory clearances like, Building Permit, Fire
Safety Clearance, NOC from Airport Authority are

obtained. Copy of the same are attached as Annexure
2, 6 and 7 respectively.

The proponent has submitted the application for NOC
of Completion from Fire and Rescue Department.
Blasting and storage of explosives are not applicable
since the project is the construction and operation of a
residential cum commercial building.

R R e e A TS T

11,

In the case of any change(s) in the scope
of the project, the project would require
a fresh appraisal by this Authority.

Noted.

No changes have been made in the scope of the
project. Construction is being carried out as per the
issued EC.

12.

|
The Authority reserves the right to add

additional | safeguard measures

subsequently, 1f found necessary, and to

take actio'n!inéluding revoking of  the

environment clearance under the

provisions = of the  Environment
Act, 1986, to

(Protection)!
effective ﬁmpler‘nentation of the

ensure

|
suggested safeguard measures in a time
bound and s?tisfactory manner.

Noted.

13.

The stipulations by Statutory Authorities
under different Acts and Notifications
should be oémplied with, including the
provisions of Water (Prevention and
Control of I?ollution) Act,1974, the Air
(Prevention ‘and Control of Pollution)
Act, 1981, the Environment (Protection)
Act, 1986, the Public Liability (Insurance)
Act, 1991, and EIA notification, 2006.

Noted.

14.

The environmental safeguards contained
in the EIA report should be implemented
in letter and spirit,

Noted.
The environmental safeguards contained in the
EIA and EMP will be implemented in its letter and
spirit.

15.

Provision should be made for supply of
kerosene or; cooking gas and pressure
labourers

cooker to: the during

: [
construction phase.

Being complied.
There is a labour housing facility with all necessary
amenities including cooking gas, adequate number of

Prepared by ULTRA TECH Environmental Consultancy & Laboratory
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available at a plot adjacent to the project site.

16.

Officials from the Regional of MoEF,
Bqngalore who would be monitoring the
environmental
safeguards should be given full co-
operation, facilities and documents/data
by the project proponents during their
inspection. A complete set of all
documents submitted to MoEF should be
forwarded to the CCF, Regional Office of
MoEF, Bangalore.

implementation  of

Noted. .

17.

These stipulations would be enforces
among others under the provisions of
Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention
and Control of Pollution) Act,1981, the
Environment (Protection) Act,1986, the
Public Liability (Insurance) Act, 1991,
and EIA notification, 2006.

Noted.

18.

Environmental Clearance is subject to
final order of the Hon’ble Supreme
Court of India in the matter of Goa
Foundation Vs. Union of India in Writ
Petition (Civil) N0.460 of 2004 as may
be applicable to this project.

Not Applicable ,

19.

Any appeal against this Environmental
Clearance shall lie with the National
Environment Appellate Authority, if
preferred, within a period of 30 days as
prescribed under section 11 of the
National
Act,1997.

Environment Appellate

Noted.

|
i

20.

The project proponent should advertise
in at least two local newspapers widely
circulated in the region, one of which
(both the advertisement and newspaper)
shall be in the vernacular language
informing that the project has been
accorded Environmental Clearance and
copies of clearance letters are available

Complied. R

Advertisements were made in two local newspapers
regarding the issuance !of Environmental Clearance by
SEIAA, Kerala for the project. The copies of the
advertisements and signed copy of the EC issued letter
have been submitted to SEIAA Kerala. Copy of the
newspapers arc attached as Annexures 8.

Prepared by ULTRA TECH Environmental Consultancy & Laboratory
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Half Yearly Compliance Réport of Residential cum Commercial Building project ‘Prestige Hillside Gateway’
. (EC No. 14/2017) ‘October 2022- March 2023’

th the D'e;?artmeit of Climate Change,
Govt. of Kerala and may also be seen on
the websitk i of the Authority at
wiww.selaakerala,org, The
advertisement should be made within 10
days from the date of receipt of the
Clearance letter and a copy of the same
signed in all pages should be forwarded
to the office of this Authority as
confirmation.

~36-

EXHIBIT-R4(~)/1%
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A copy of the clearance letter shall be sent
by the proponent to concerned Grama
Panchayat/District
Panchayat/Municipality/Corporation/Urba
n Local Bod)% and also to the Local NGO,
if any, whomi suggestions/ representations,
if any, were Iieceivéd while processing the
proposal. The Environmental Clearance
shall also bé put on the website of the
company by tghe proponent.

Complied.

Copy of the clearance letter was shared with the local
authorities. The copy of the EC letter was uploaded in
the company website

B e
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22

The proponent shall submit half yearly
reports on the status of compliance of the
stipulated ECZ conditions including
results of m(T)ni:tored data (both in hard
copies as we?ll as by e-mail) and upload
the status of icompliance of the stipulated
EC conditidns, including results of
monitored data on their website and shall
update the same periodically. It shall
simultaneousty by sent to the respective
Regional Office of MoEF, Govt. of India
and also 'to the Directorate of
Environment and Climate Chane, Govt.

of Kerala.

Being Complied

Compliance report for October 2022 to March 2023 is
being submitted to State Environment Impact
Assessment Authority (SEIAA), Govt. of Kerala and
Regional Office of MoEF & CC, Govt. of India as soft
copy (e-mail) as per the Notification from MoEF &
CC, S.0.5845 (F) dated 26th November 2018.

23,

The details of Environmental Clearance
should be prominently displayed in a
metallic board of 3 ft x 3 ft with green
background and yellow letters of Times
New Roman font size of not less than 40.

Complied

The photograph of the metallic board detailing the EC
with all the specifications mentioned is attached as
Annexure 9,

24.

The proponqht should provide notarized
affidavit (indi:cating the number and date of

Complied.

Prepared by ULTRA TECH Environmental Consultancy & Laboratory
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! il I i
An affidavit stating that all the conditions stipulated
that all the conditions stipulated in the EC | in the Environmental clearance will be scrupulously
shall be scrupulously followed. followed was submillfjd

Environmental Clearance proceedings)

to State Envirpnment Impact
Assessment Authority.

Prepared by ULTRA TECH Environmental Consultancy & Laboratory
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3.3 PART C - SPECIFIC CONDITIONS BY SEIAA, KERALA
|

Prepared by ULTRA TECH Environmental Consultancy & Laboratory
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. | “Consent f(fbr Establishment” shall be | Complied. Efiji
obtained fr(‘l)m Kerala State Pollution | Consent to Establish was obtained from Kerala State (!
Control Board under Air and Water Act and | Pollution Control Board and due to its expiry, the
a copy shallibe submitted to the Ministry | Project Proponent has renewed the consent to
before start O:f any construction work at the | establish. Copy of the renewed consent to establish ié
site. ’ is attached as Annexure 4. (kb

2. | Allrequired sanitary and hygienic measures | Being complied. I
should be | in place before starting | Sanitary and hygienic measures are available in the ' ' :
construction ?ctivities and to be provided in | project site. Temporary toilet facilities, first aid h
the project both during construction and | facilities, rest rooms, etc. are provided for workers jl' |
operation of the project. during the construction phase. All necessary i

. facilities for maintaining sanitary and hygienic ' f
' conditions during the operation phase is also
i proposed.

3. | A First Aid Poom will be provided in the | Being complied. | ;
project both during construction and | To provide first aid to the labours during It
operation of Thc project. construction phase, the project proponent had set up

‘ first aid room at the site. All first aid facilities are !\
available in the first aid room to handle emergency I}
situations. | {!
A first aid room will be maintained during operation ] .

, phasc as well. (|

4. | Adequate drinking water and sanitary | Being complied. |
facilities should be provided for | During construction phase, temporary toilets i
construction [workers at the site, Provisions | facilities are provided for labourers at site. Apart |
should be made for mobile toilets. The safe | from this, there is a labour housing facility with all 1]
disposal of wastewater and solid wastes | necessary amenities including adequate number of
generated during the construction phase | toilets with septic tanks for construction labourers .
should be ensured. available at a plot adjacent to the project site. -

5. | Al the topsoil ~ excavated  during | Being complied. I
construction iactivities should be stored for | The project needs to remove topsoil in some extent 1
use in hortiqulture/landscape development | for the construction reasons. All the topsoil i
within the per ect site. excavated during construction activities is stored for

' use in horticulture/landscape development and for |._ fil
other activities within the project site. The
proponent is using the stacked topsoil for landscape
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|"and green belt devélopment “back ﬁllm and

internal road construction in the project site.

Tt

6. | Disposal of muck during construction
phase should not create any adverse effect
on the neighbouring communities and be
disposed taking the necessary precautions
for general safety and health aspects of
pe?ple, only in approved sites with the
apf)roval of competent authority.

Being complied

The project proponent|is making sure that the muck
disposal is not creatil?g any adverse ?effect on the
neighbouring communities. The muck will be
disposed taking into consideration necessary
precautions for general safety and health aspects of

people.

7. | Soil and ground water samples will be
tested to ascertain that there is no threat to
ground water quality by leaching of
heavy metals and other toxic
contaminants.

Being complied.
The project is the construction of a residential cum
commercial project ard therefore theluse of heavy
metals and toxic; contaminants is very less.

However, the project proponent is bound to dispose
all wastes as spccibcd in various rules and
guidelines of compete::n authorities.

Ground water samples|was tested, and the results are
attached as Annexure;10.

There is no evidence of toxic contaminants in the
sample.

To distinguish the q hty of glound' water in the
area, monitoring test will be conducted at regular
intervals by a laboratory approved by the NABL &
Kerala State Pollution!Control Board. ‘

8. | Construction spoils, including bituminous
material and other hazardous materials,
must not be allowed to contaminate
watercourses and the dump sites for such
material must be secured so that they
should not leach into the ground water.

Being complied | !

The project proponent is cautious to: preserve the
quality of natural resources like soil and water
during construction phase. Therefore, measure to
prevent the contamination of water due to the
improper disposal of Fonstruction spoils and other
hazardous materials, are taken at site. The
construction spoils will be kept in safe place and
disposed under existing rules and guidelines. Waste
oil from Diesel Generators (DG) sets are stored in
cans in a demarcated area on a paved surface and are
properly covered to prevent leaching of the waste oil
into the ground water.

9. | Any hazardous waste generated during
construction phase, should be disposed off
as per applicable rules and norms with

Being Complied. ‘
All hazardous waste generated during construction
phase will be disposed off through an external

Prepared by ULTRA TECH Environmental Consultancy & Laboratory
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Half Yearly Compliance Report of Residential cum Commercial Building project ‘Prestige Hillside Gateway’
| (EC No. 14/2017) ‘October 2022- March 2023’

I

Pollution Control Board.
|
ol i
|

| agency as per applicable rules and norms stipulated |

in hazardous waste management and handling rules
with the necessary approvals of ‘the Kerala State
Pollution Control Board.

residential standards both during day and
night. Incremental pollution loads on the
ambient air and noise quality should be
made to reduce ambient air and noise
level during !construction phase, so as to
conform to the stipulated standards by
CPCB/KSPCB.

10. | The diesel igenerator sets to be used | Complied.
during construction phase should be low | During Construction phase DG sets of low sulphur
sulphur diegel type and should conform | diesel type are used as standby and thus the emission
to Environment (Protection) Rules | level will be very less. Stack height of the DG set is
prescribed for air and noise emission | 2 m above the ground level. Mitigation measures are
standards. provided to control the air and noise pollution from
the emissions of DG sets to conform to
Environment (Protection) Rules.
11. | The diesel required for operating DG sets | Complied.
shall be stored in underground tanks and | Low sulphur diesel is used as fuel for the DG sets.
if required; clearance from Chief | Very less quantity of diesel is stored at the project
Controller Ofi Explosives shall be taken. site because the use of DG sets is very less. The
' diesel is stored in an appropriate mild steel barrels
. and kept in a safe room on paved surfaces. Clearance
| from Chief Controller of Explosives is not required.
12. | Vehicles hired for bringing construction | Being complied.
material to the site should be in good | To reduce air and noise pollution, the project
condition and should have a pollution | proponent has instructed contractors to maintain and
check certificate and should conform to check that all vehicles deployed for the construction
the applicabllc air and noise emission | activities are in good condition and have a valid
standards a |d should be operated only | pollution under control certificate from an approved
during non-peak hours. agency. In addition, it is assured that the vehicle
: movement is restricted to daytime and non — peak
hours.
13. | Ambient noise levels should conform to | Being complied

The construction works are carried out only on
daytime. During the time of construction, the
ambient noise level will be maintained within
residential standard at day and night as per Noise
Pollution (Control and Regulation) Rules, 2000.
Incremental pollution loads on the ambient air and
noise quality were closely monitored through an
approved laboratory. Monitoring test results for
ambient air and noise level are attached in
Annexure 10. The results were' well within the
limits. The proponent has taken various measures to

o
Prepared by ULTRA TECH Environmental Consultancy & Laboratory
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reduce the air and n01sé pollutlon some of whlclh are f
given below., i
e Proper fencing ;is provided around the '

construction site. I
e Green shade nt:tsll are provided around the | |

buildings underg’oihg construction.

—————

e Itis ensured that all donstruction cciuipmcnt 18 in
good condition, |up-to-date, calibrated and
maintained periodically with PUC certificates. '

e Vehicles for the transportation of materials are | |

covered. LI | |

e Regular water sprinkling to reduce the dust ]
emissions.
14. | Fly ash should be used as building Not Applicable.

material in construction as per the ‘
provisions of Fly Ash Notification of ‘
September, 1999 and amended as on 27" |
August 2003. (The above condition is i
applicable Power Stations.) |

15. | Ready mixed concrete must be used in Being complied

e e

building construction. To conserve water and to reduce the wastage of
construction materials: (natural resources), the
project proponent use§ ready mixed concrete in the
site for construction. [This will help to reduce the
dust and noise generated from the site during the
canstruction,

16. | Storm water control and its re-use as per | Agreed to comply
CGWB and BIS standards for various Storm water management plan is prepared for the
applications. operation phase which will consist of well-

connected drain with 66 percolation soak pits of 2.0
m diameter. The storm water control ?nd* its te-use
will be as per CGWB and BIS standards for various
applications.

ey

i

17. | Water demand during construction Being complied.
should be reduced by use of pre-mixed The project proponent is executing various | |
concrete, curing agents and other best measures to reduce water demand during
practices referred. construction phase. In construction phase pre-mixed

concrete is used to reduce the water demand. This

Prepared by ULTRA TECH Environmental Consultancy & Laborator;y Page | 17
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will also help to reduce the dust and noise generated
Al from the site during the construction.

18. | Permission té) draw groundwater shall be Noted. .
obtained from the competent Authority The source of water is the existingr open well within
prior to consiruction/ operation of the the project site and rainwater harvesting system. No
project. ! new open wells or bore wells are proposed.

190 | Separation bf grey and black water Agreed to comply
should be éione by the use of dual To reduce contamination of water and to separate
plumbing line for separation of grey and grey and black water from the source, the project
black water. installed dual plumbing lane. This will help in the

recycling process of used water.

20. | Fixtures for showers, toilet flushing and Agreed to comply
drinking should be low flow either by To reduce water consumption, all the sanitary items
use of aerators or pressure reducing will be selected on the basis of its water

. | devices or sq‘nsor-based control. consumption efficiency.

21. | Use of glasé may be reduced by upto Being complied.
40% to ’ reduce the electricity To reduce electricity consumption and load on air —
consumption and load on air- conditioning, the project will reduce the use of glass
conditioning, If necessary, use high to maximum extent possible. Only high-quality
quality doLilble glass with special toughened glasses will be used where it is necessary.
reflective coating in windows.

22 | Roof sho:uld meet  perspective Being complied.
requirement "ris per Energy Conservation To reduce the effect of heat, the project proponent
Building Code by using appropriate will usc paint as thermal insulation materials on roof
thermal insilation material to fulfil to fulfil the requirement.
requirement.

23 | Opaque wall should meet perspective Being complied.
requirement as per Energy Conservation The opaque walls will be constructed in all air-
Building Code which is proposed to be conditioned spaces as per the Energy Conservation
mandatory for all air-conditioned spaces building Code. This will reduce the load of air
while it is} aspirational for non-air- conditioners installed in the building.
conditioned épaces by use of appropriate
thermal insplation material to fulfil
requirement.

Prepared by ULTRA TECH Environmental Consultancy & Laboratory
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i (EC No. 14/2017) ‘October 2022- March 2023 \

]

e 24. | The approval of the competent authority | Agreed to comply
;;I , shall be obtained for structural safety of The building has ;beeﬁ designed to have good
it 41| the buildings due to -carthquake, structural stability to withstand natural disasters like
adequacy of firefighting equipment’s, cyclone and earthquake etc., as applicable, as '
eté. as per National Building Code stipulated under Part-6 (Structural Design) of the .
. including protection measures from National Building Code of India, 2005 and other i
.1 lightening, etc. relevant codes. Liglhtning conductor will  be !!
| 5 installed on top of each building, electrically bonded | |

using a wire or electridal conductor to interface with [
ground or "earth" thrpugh an electrode. This will

SR A= e

! protect the structure in the event of lightning strike.

i ]‘ ' All firefighting equipment will be provided in the
I
|
|

—r——

project to face an| emergency situation. All
applicable approvals are obtained from competent
authorities.

H}r 25. | Regular supervision of the above and Being complied.

other measures for monitoring should be The project pruponent' will supervise all the general
in place all through the construction & specific conditions Ltipulated in the: Environment
phase, so as to avoid disturbance to the Clearance order. An énvironment Monitoring Cell

surroundings. has been formed with l r. Thankachan Thomas V as
head of the monitur‘fng cell for the concurrent
monitoring of the stipulated conditions in the
Environment Clear anJ.e during operational phase.
Details of Monitoring cell are given below.

|

1 Name QES gnation Contacl

i 'Ndmhcr

L Mr. Senfor  Vice | 9846398700
|

Thankachan | President —
Thomas V Business

Operations
Mr.  Dipu | GM -Projects | 9946102525

| Vijayan
‘5 Mr. GM | -Projects | 9946107897

H Jayakrishnan
i G |
Ms. Leepa | Manager - | 7994448125
Tittu CRM

Prepared by ULTRA TECH Environmental Consultancy & Laboratob Page | 19




II.  OPERATION PHASE
1. | The installati:on of the Sewage Treatment Agreed to comply [
Plant (STP){should be certified by an For the handling of wastewater sewage treatment
| independent jexpert and a report in this plant of capacity 280 kLD is constructed for Tower- !
I regard sho4ld be submitted to the 1,2,3,4,5 & Club House and STP of 95 kLD capacity {1
Ministry before the project is is constructed for Tower-6 & Villas.
| commissioned for operation. Treated For Retail and Assembly block, a sewage treatment
| effluent emanating from STP shall be plant with 170 kLD capacity will be constructed. i
| recycled/ reqscd to the maximum extent Recycled treated wastewater will be used for |
possible. Treatment of 100% grey water | HVAC, car washing, greenbelt construction, and i
| by decentralized treatment should be | toilet flushing. There will be no release of treated 1
|! done. Discharge of unused treated | water to water bodies thanks to the STP's zero water '
| effluent sha;’ conform to the norms and discharge design and the reuse plan for the treated
standards of]| the Kerala State Pollution water, Necessary measures will be taken to mitigate i
Control Boiard. Necessary measures the odour problem from STP. h '
| should be made to mitigate the odour !
: problem fror:n STP. |
2. | The solid waste generated should be Agreed to comply |
| properly collected and segregated. Wet During operation phase, the total quantity of I‘ |
|

Half Yearly Compliance R(l
|

. . et e

| - 44-
|

rovisions of Environment
ct,1986, legal action shall
be initiated against the project proponent

Under the
(Protection)

if it was found that construction of the
J started without
obtaining environmental clearance.

project hag been

eport of Residential cum Commercial Building project ‘Prestige Hillside Gateway’
(EC No. 14/2017) ‘October 2022- March 2023’

garbage should be composted and
dry/inert solid waste should be disposed
off to the apiproved sites for land filling
after recovering recyclable material.

domestic solid waste expected is approximately
3.81 T/day. The project proponent has proposed the
provision for segregation and collection of
biodegradable, non-biodegradable waste and E-
waste. Biodegradable waste will be treated in
organic waste converter of capacity 1000 kg/day
(184 sq.mt) and 750 kg/day (70 sq.mt). The non-
biodegradable waste will be handed over to
recyclers. Expected E-waste generation is 0.07
T/year which shall be disposed-off with the help
authorized E-waste recyclers. The generated waste
will be handled following MSW, E-waste and
hazardous waste management rules 2016.

Page | 20
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Diesel power generating sets proposed as
source of backup power for elevators and
common area illumination during
operation phase should be of closed type
and conform to rules made under the
Environment (Protection) Act, 1986.
The height of stack of DG sets should be
equal to the height needed for the
combined capacity of all proposed DG
sets. Use low sulphur diesel. The
location of the DG sets may be decided
with in consultation with Kerala State
Pollution Control Board.

45_ EXHIBIT- Ré(m) /&5

Agreed to comply |

DG Sets will be operated only in case of power
failures during operational phase. A total of 10 DG
sets will be used as backup power at the project site,
The DG sets purchaser}l will meet CPCB norms with
inbuilt acoustic enclosures to reduce the noise of DG
sets while in operation| The stack helght for DG sets
will:be provided as per the CPCB norms

Proper maintenance off DG sets will be.done and low
sulphur fuel will be used. Waste oil gémratud from
DG set will be stor éd at separate location duly
marked and will be éold to the CPCB authorized
recyclers.

Noise should be controlled to ensure that
it 1 does not exceed the prescribed
standards. During night time the noise
levels measured at the boundary of the
building shall be restricted to the
permissible levels to comply with the
prevalent regulations.

Agreed to comply i

The main sources of noise are from movement of
vehicles and DG sets. Adequate number of parking
spaces and a proper traffic management plan has
been prepared to avoid traffic in the project site and
thus reduce noise po%lutmn DG sets with inbuilt
acoustic enclosures: will. be used to reduce the noise
of DG sets while in oﬂleratlon.

The green belt of the adequate width and
density preferably with local species
along the periphery of the plot shall be
raised so as to provide protection against
particulates and noisc.

Being Complied. i

The project proponcnll will develop greenbelt with
adequate width and density. List of trees selected for
Greenbelt and Avenuq Plantation has been prepared
by the proponent with a proposal to plant about 2000
trees along with variol)s shrubs, climbers, etc. 80%

of green belt plantation has been completed.

Weep holes in the compound walls shall
be provided to ensure natural drainage of
rain water in the catchment area during
the monsoon period.

Agreed to comply |
To ensure natural drainage of rainwater during the
monsoon period, the p;*roject proponent will provide

weep holes in compouhd wall wherever it is needed.

o3 i e

Rain water harvesting for roof run-off
and surface run-off, as plan submitted
should be implemented. Before
recharging the surface run-off, pre-
treatment must be done to remove
suspended matter, oil and grease. The
borewell for rainwater recharging should

Agreed to comply |

Rainwater runoff fronj; the roof will be collected in
rainwater harvesting bonds proposed in the project
site. The capacity of the tank is 434 m® for
residential and Club house and 350 m? for retail and
assembly. The stored rainwater will be used for
flushing and landscape management after providing

suitable water treatment, if necessary.
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[ be kept at ledst 5 meters above the | Storm water management plan is prepared for the
| highest groulﬂd iwat;r table. operation phase which will consist of well-
1 | ‘* connected drain with 66 percolation soak pits of 2.0
| m diameter, The storm water control and its re-use
' will be as per CGWB and BIS standards for various
_ applications,
8. |The ground ywater level and its quality Agreed to comply
should be . monitored regularly in To assure the quality of ground water, the project
consultation jwith Central Ground Water proponent will periodically monitor ground water
Authority. | samples from their existing well with the help of
private laboratory approved by NABL & Kerala
| State Pollution Control Board.
9. | Traffic congestion near the entry and exit Agreed to comply ’
points from the roads adjoining the The proposed project has taken all measures for the
purposed p.r?iect site must be avoided. easy movement of vehicles near the entry and exit
Parking should be fully internalized and points from the roads adjoining the project site and
no public space should be utilized, withing the project site. Adequate number of
i ; parking spaces for vehicles will be provided for each
, ' block so as to ensure that there will not be any traffic
‘ congestion or on-road parking at the site.
The project proponents have proposed well
organized parking arrangement as given below.
Building Category Number
Retail and | Car Parking 700
Assembly Handicapped 22
Scooter 2666
Residential Car Parking 768
Towers Handicapped 27
Scooter 3330
Villas Car Parking 54
10. | A report on the energy conservation Agreed to comply
measures Econﬁrming to  energy
conservation? norms finalised by Bureau
of Energy Eﬁﬁciency should be prepared
incorporating details about building
materials & technology, R&U Factors
etc and submit to the Ministry in three
months’ time,

Prepared by li/LTRA TECH Environmental Consultancy & Laboratory
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Agreed to comply |

11. | Energy conservation measures like
installation of CFLs/TFLs for the LED will be used for all lighting requirements for
lighting of'the areas outside the building energy conservation except in the basements. Solar
should be integral part of the project panels will be installed to generate renewable
des1gn and should be in place before energy for reduci?g:l the usage of conventional
prOJect commissioning, Use CFLs and energy resources. Solar energy dur1ng|the operation
TFLs should be properly collected and | phase will be use flor 30% of external lighting
dlsposed off/sent for recycling as per the within the project s1teL
prevailing  guidelines/rules of  the The discarded LEDs/CFLs/TFLs will be properly
reéulatbry authority to avoid mercury collected and dispascc!l off for recycling as per the
contamination. Use of solar panels may prevailing  guidelines  to preveht mercury
be'done to the extent possible. contamination.
12. | Adequate measures should be taken to Agreed to comply |
prevent odour problem from solid waste To prevent odour prq'blem from STP, the project
processing plant and STP. proponent will adopt f'inll owing measures
e Proper design‘ with the consultation of
experienced STP suppliers
e Regular cleaning of bar screen
*  Assure diffused aetation in equalization tank
* Regular maintenance of Sewage Treatment Plant
e Proper ventllatlons|
13. | The building should have adequate | Complied. o

distance between them to allow

movement of fresh air and passage of
natural light, air and ventilation.

The buildings wete f)‘lanned and constructed in
such a way that aaequate space is left between
them to allow movement of fresh air and
passage of natural lléht air and ventilation.

14. POST OPERATIONAL PHASE

L.

Environmental Monitoring Committee
with defined functions and responsibility
should;
environmental

foresee  post  operational
problems e.g.
development of slums near the site,
inqrease in traffic congestion, power
failure, increase in noise level, natural
calamities, and increase in suspended
particulate matter etc. solve the problem

immediately with mitigation measures.

Noted.

Prepared by ULTRA TECH Environmental Consultancy & Laboratoby




e e T

Half Yearly Compliance Rgrpwr of Residential cum Commercial Building project ‘Prestige Hzllszde Gateway’
| i (EC No. 14/2017) ‘October 2022- March 2023’

CHAPTER -4:.

.~ DETAILS OF ENVIRONMENTAL MONITORING
? !
!

4.1 Anll;ient Air Qualli‘y Monitoring

4.1.1 Ambient Air Quallty Monitoring Stations
Ambient air quality mollutm ing has been carried out near the project area. This will enable to have analytical
understanding about air quality and the changes in the air environment in the study area with respect to the
condition prevailing. Tl?e location of the ambient air quality monitoring stations is given in Table 4.1.
Table 4.1: Ambient Air Quality Monitoring Stations

South side near Tower 6

AAQ-1: Project Site |

1

The sampler was placed near the project site and was free from any obstructions.

4.1.2  Ambient Air Quality Monitoring Methodology
Monitoring was conducred in respect of the following parameters:

Tfable 4.2: Methods used for Ambient Air Quality Monitoring

Partlculate matter (size less than 10pm) | pg/m? IS 5182 (Pt 23): 2006
or PMy i
2 Particulate; matter (size less than | pg/m’ CPCB guidelines 2011
2.5um) or PM; s
3% Sulphur dipxide as SO, pg/m? IS: 5182 (Pt 2): 2001
4, Nitrogen djoxide as NO; ug/m? IS: 5182 (Pt 6): 2006
5. Carbon Mdnoxide (8 hrs) mg/m’ IS: 5182 (Pt 10): 1999

4.1.3 Ambient Air Quality Monitoring Results
The detailed on-site monitoring results of PMj s, PM1o, SO2, NOxand CO are presented in Table 4.3,
Table 4.3: Ambient Air Quality Monitoring Results

1 ng/m?’ 48.72

Pl PM,5s pg/m’ 17.25 60
3. SO, ug/m’ 8.76 80
4 NO; ug/m’ 6.52 i 80
5 CO Mg/m’ 0.50 2.0

4.1.4 Discussion on %Ambient Air Quality Monitoring Results
The Ambient Air Quali_ty results for PMa s, PMyo, SO2, NO2 and CO at the monitoring station were found to
be within limits prescriq)ed as per NAAQ standards.
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4.2 Ambient Noise Monitoring ' f'
4.2.1 Ambient Noise Monitoring Locations

i The main objective of noise monitoring in the study area is to assess the present ambient noise lévels in project
site due to various construction activities and increased vehicular movement. Ambient noise monitoring was
conducted on South side near Tower 6. Shown in Table 4.4, '

Table 4.4: Detaifs of Ambient Noise Monitoring Stations

il 1. N-1 South si“de near Tower 6 i
K 4 | I
i h
i : 4.2.2 Limits as per Noise Pollution (Regulation and Control) Rules, 200 | !,
i ' The Noise Level Limits as per Noise Pollution (Regulation and Control) Rules, 2000 is given in Table 4.5. I
| i
! Table 4.5: Noise Level limits | 2!
bl '
. [ : . = IR ' ALLO L AL | PALLLLYS I
il Industrial Area Commercial Area Re51dent1aﬂ Area S11ence Zone E
i ! Day Time 75 65 SHif 50
all Night Time 70 55 45 | 40

(il 4.2.3 Ambient Noise Monitoring Results
iy The Ambient Noise monitoring results are summarized in Table 4.6.

.: | |
' “ Table 4.6: Ambient Noise Monitoring Results |
|

. Ambient Noise Level measured at south side near

|
‘! = Tower 6 ‘.'
i!q ‘} "

: i { ! : |
}] ! 4.2.4 Discussion on Ambient Noise Level in the Study area | }
nilh Noise Levels Day Time - dB (4) Loy:

__ r The day time noise level Leq at the monitoring stations were found that within ilmzts prescribed for residential |

areai.e. 55 dB(A). ‘I

‘ Noise Levels Night Time - dB (A) L.,

The night time noise level Leq at the monitoring stations were found that within limits prescribed for ‘1

residential aréa i.e. 45 dB(A). i

4.3 Water Quality Monitoring : i : : , 1:
43.1 Water Sampling 1 i '

] |
The water sample was collected from the existing open well within the prOJect site. The water quality h
monitoring methods are given in Table 4.7 and monitoring results are given in Table 4.8.

! Table 4.7: Methods used for Water Quality Monitoring |

1. |pH e IS 3025 (Ptll) 1983 |;

b 2. | Odour p” IS 3025 (Pt 5): 2018 l|

Prepared by ULTRA TECH Environmental Consultancy & Laborato;y Page | 25 “
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3. Colour Hazen IS 3025 (Pt 4): 2021
4, Turbidity ! NTU IS 3025 (Pt 10)41984
5. | Total Dissollved Solids mg/L IS 3025 (Pt 16) 1984
6. Total Ha£d11e§s as CaCO; mg/L IS 3025 (Pt:21); 2009
7. | Chloride as Cl mg/L IS 3025 (Pt 32): 1988
8. Sulphate ag SO4 mg/L IS 3025 (Pt 24): 1986
9. Total Alkalinity as CaCOs mg/L 1S 3025 (Pt 23): 1986
10. | Iron as Fe mg/L IS 3025 (Pt 53): 2003
11. | Calcium asiCa mg/L IS 3025 (Pt 40): 1991
12. Magnesiurr‘} as Mg mg/L IS 3025 (Pt 46): 1994
13. | Total Colifprm Bacteria - IS 15185: 2016
14. | E coli | -- IS 15185: 2016

Table 4.8: Water Quality Monitoring Results

2. | Odour | - Agreeable Agreeable

3. | Colour Hazen 3.0 5.0 (max)

4, | Turbidity NTU 0.6 1.00 (max)

5. | Total Dissolyed Solids mg/L 66 500

6. | Total Hardnqss as CaCOQOs mg/L 30 200

7. | Chloride as Cl mg/L 16.11 250

8. | Sulphate as SO, mg/L 2.02 200

9. | Total Alkalinity as CaCOs3 mg/L 32.64 200

10, | Iron as Fe mg/L 0.04 1.0

11. | Calcium as Ga mg/L 8.82 75

12, | Magnesium a:is Mg mg/L 1.95 30

13 | Total Coliform Bacteria - Absent/100ml Absent/ 100 ml
14. | E-coli - Absent/100ml Absent/ 100 ml
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Half Yearly Compliance Report of Residential cum Commercial Building project [Prestige Hillside Gateway'

(EC No. 14/2017) ‘October 2022- March 2023" | |
| |
| |

4.3.2 | Discussion on Water Quality Monitoring Results in the Study!area l:

The Water Quality monitored from the existing open well in the study ar¢a was found within limits for potable ||

water prescribed as per CPCB standards. Total Coliform and E.Coli were absent in the water sample and hence
. i e

the water is safe for use. Appropriate measures will be adopted to maintan]n the quality of water as per

recommended standards. |

=
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CHAPTERS5. SUMMARY & CONCLUSION

The Residjential cum Com

port of Residential cum Commercial Building project 'Prestige Hillside Gateway’

674/1, 675/4, Kakkanad VLIIAITibe Kanayanoor Taluk, Ernakulam District, Kerala State is 1n the construction

phase undertaking all safe

stipulated in Environmental Clearance for the construction and operation phases of the project.
Environmental monitoring for performed for ambient air quality, ambient noise quality & water quality and

it was observed that all th§ monitored environmental parameters are within the limits prescribed.

Environmental mitigation|

and the proponent is fullyg

environmental mitigation measures described in Environmental Management Plan are being implemented to
|

mitigate any adverse impdcts on the environment.
!

(EC No. 14/2017) ‘October 2022- March 2023’

mercial Building Project ‘Prestige: Hillside Gatéway’ is located %ut*sy Nos. 671/1,

ard measures to ensure the.compliance of specific, general and green conditions

measures described in Environmental Management Plan are being implemented

conscious about Environmental Management for the proposed project and hence
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Validity expires 29/01/2024

Proceedings of the State Environment Impact Assessment Authority Kerala

Present: Prof. (Dr.) K.P. Joy, Chairman,Dr. J. Subhashini, Member and
Sri, V. S. Senthil, 1.4.8., Member Secretary. : il

Sub: SEIAA- Environmental clearance for Township and Area development Project in
Sy. Nos. 671/1, 674/1, 675/4 at Kakkanad Village, Kanayanoor Taluk, Ernakulam il
District, by Sri.Thankachan Thomas for M/s Prestiges {111 Slde Gate Way - EC i
granted " |

2. Minutes of 40™ meetmg of 5
3. Minutes of the %@\_meeﬁng of bk
4, Minutes of ;’zg,’ﬁ meeting of SEAC held on 03“02 2016.
5. Minutes ofthe 54 ngcau:]g of SEA heldeon 6" and 7" April, 2016
‘ SEAC meefing held-on 28"& 29" June, 2016
iﬁ’ieeuhg of SEAEheld on 11 1% and 12 Tuly, 2016 : i
eeing of SEIAA held on gt September 2016. '

' ¢1:mg oj%EIAA held on 30™ November 2016 i

Cochin, vide his ap licdtion received on 09-09-2014 and has sought environmental clearance
under the E1A Notification, 2006 for the Township and Area development Project in Sy. Nos.
671/1, 674/1,675/4 at'Kakkanad Village, Kanayanoor Taluk, Erakulam District, Kerala. It is
interalia, noted that the project comes under the Category B, 8(a) of Schedule of EIA
Notification 2006. No forest land is involved in the present project.

Total Plot Area is50, 961m2(12.59 acres) and built up area is 2, 11,376.29 m*
Proposed vacant area/ Open to sky will be 12724.07 m’, The height of the proposed building
is 59.1 m. There are 20 floors i.e. (LG+G+18) and 602 Units; Villas-24 nos& one Club
House; Retails Shops-(3LG+G+4)and parking facility will be at 2 Lower Grounds. Power
requirement & source 41183.8 KVA from Kerala State Electricity Board, Water requirement
& source will be Fresh water: 378 KLD (Municipal Supply/ Ground Water); Reuse of treated

32}



for flushing from STP: 238 KLD; Total water requirement: 616 KLD. Sewage treatment

57-

facility: STP of 280 KLD, 130 KLD & 90 KLD is proposed. Basic details as follows;

EXHIBIT-R 6 () / A

Name of project

Prestige hillside gateway,Kakkanad, Ernalculam

Brief description of the
project

Mixed Development Project (Residential cum Commercial Project
—“Prestige Hillside Gateway™) with total plot area of about 5.1057
hectares and total built-up area of about 2,09,264.09 sq. m.

Category/Subcategory &
Schedule

Category ‘B’, Schedule 8 (b) -Townships and Area Development
project.

Location Sy no/ district,
Talul/ village etc.

SurveyNos 671/1, 674/1,675/4- Kakkanad thlage Thrikkakara

‘GPS co-ordinates

Latitude (N)
Longitude (E)

Built up area (in m)

2,09,264.09 sq. m

No. of floors

Maximum  height from
ground level

Facilities proposed

603&3: idential uﬂi‘}sj“ 27 vilfds

& Shopping area,
Jpcture facilities.

fpodeourt wnth‘%lpportmg infras

Financial
mcludmg ;
source and deta: :

s, q
insurapes ., .

Sfor Construction projects

Actigily schedle of the " i

g

the workers and chhmery during

considere

WATER

Water requirement &
Sources

The total domestic water requirement of al?out 587 KLD (which

includes daily fresh water requirement of about 343 KL). Treated
water from STP to be used for flushing of toilets (about 244 KLD),
horticulture requirement (about 45 KLD) & excess to use as make-
up water requirement for cooling towers attached to D.G. sets &
HVAC system. w

Source :- Stored Rain water, Wells, KWA whter supply and treated
water from STP. |

RWH units proposed

The project has provision for rain water storage tanks which will
be used as source of water during rainy days & non-rainy days.

Facilities for liquid waste
treatment

Sewage Treatment Plant for domestic sewage.

33
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Water quality meeting
requu‘ements

Water quality meets requirements after the treatment of water
(filtration & disinfection).

Does it have provisions for
use of recycled water |
|

Treated water from STP to be used for flushing, horticulture &
cooling purposes within the site.

LAND

[ |
Proximity to forest lan!ds

None within the study area

! ’ !
Access road to the site —
Width & Condition

The access to the project site is from about 8 m. wide
PallalKalapurakkal Link Valley Road (east side) and another
access from 10 m. wide Nilampathiva Road (west side).

Storage of  explosives
/hazardous substances

Yes, all precautionary measures in lhc storage & handling of HSD
will be followed.

Facility for solid Waste
mgmt

» Collection & segregation W1thm t é’sne 1“‘ (

(green bins) & non-biodegradable w'éiéte (bln‘é’bm?j
> The recyclable waste like packaging nqa a.l paper:
be sold through&cndors ‘

Topographic
slope

features/
|

Proneness of the arg
landslides

Significant

mteﬁml road construction purposes.

AIR
Air  quality  meeting | To comply with the requirements as per rules.
requirements
Noise level  meeting | To comply with the requirements as per rules.
requirements

Likely emissions affecting
environment

Emissions from D.G. sets and from the vehicles only.

ENERGY

Energy requirement

Commercial & Common Arca — 3821 KW
Residential & Club area — 3726 KW

Energy sources

KSEB & D. G. Sets (Club house + Tower 6 + Villas (3 nos. x 320 -
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kVA), Tower 1 to 5 (4 nos. X 630 kVA), Retail &
Assembly (3 nos. x 1500 kVA) as back-up)|(10 nos.)

Extent of ~usage of | Solar water heating system for the hot water generation and solar
alternative energy | power operated street lights.
resources

BIODIVERSITY
Presence of any | Nil as stated by the proponent | )
endangered species or red i
listed category |

Loss of native species and
genetic diversity

There are some native tree species and different varieties of shrubs,

Likely . displacement of
fauna

No Nil as stated by the proponent

Any introduction of alien /
invasive species

Nil as stated by the proponent

SOCIAL ASPECTS

Proximity ' to  nearest

habitation

ldmgs are located

allocation/ = time
(details mandatoryy+.

% ,!I'.t.
@ﬁls of the projti:ct site surroundings &
ssed CSR activities were carried out, The

coverage. '

or the green area development iwhich includes native
39 such as medicinal trees, flowering trees, deciduous &
een trees, fimit trees, medicinal trees, shrubs & grass

E-waste managemeg

All the e-waste generated in the proposed ca&npus will be disposed
through KSPCB approved agency. |

Sufficiency of parking
spaces/ traffic management

1,571 Cars + 5,995 Two wheelers

Litigation/court cases, if
any, against the project

Nil as stated by the proponent

land/govt. land/own land

(provide details)

Right & nature of :
ownership of land Privetolend
Is the property forest Own land

Details of Authoriscd

Mr.Thankachan Thomas. Vice President

Exmmr-mcm)/a
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Signatory , M/s Prestige Estates Proj ects Lid.
' No. 96, 10  “Floor, Abad Nuclews Mall,NH-

l 49 Maradu,Kochi,Kerala-682304
Details' of  NABET |M/s Environmental Engineers & Consultants Pvt. Lid.
approved EIA consTtanl (NABET/QC!I Accredited Consultant Organization)

|| Head Office :-A1-198, JanakPuri, New Delhi.
| | Branch Office:-

C-306, Kanchanjunga Apartments,
Palarivattom P.O., Kochi, Kerala.

or gamzatlon

The proposal was considered by the SEAC in its 40% meeting (29.05.2015). The
proponent along witl) the consultant attended the meeting &mi the consultant made a brief
power-point presentation. The Committee appraised the p1op ; d on the Form 1, Form
1 A, Conceptual Plan, TOR and details submitted. :

The Committee approved the TOR submitted by the pmpongn an
which is furnished in the appraisal report, along with apphca'ﬂon thiect to incarporating the
following additional points. U

1. The well drawn out standard op

be a part of proposal.

2. Add morq details regamﬂ'

the pro;ect area. 5

$ed in the pm;%‘t area,
dy- ingibaseline environment within immediate vicinity of
the proj ject area.
dbamit a copy of the contour plan with slopes, drainage pattern of the
site: gy@d smroundmg area. Any obstruction of the same by project.
5. Subinit the details of the trees to be felled tor the project
“6,... Sgill analysis for 9 locations within the site showing soil profile data up
o bed rock.
7. Location of source of building materials should be shown
8 Drawings with quantity of i) excavation and ii) filling
9 Monitoring of existing status of ambient air quality/noise level should
be done on all four corners and in centre of the area, Noise monitoring
~ should be done for 6 samples and its peripheral area.
10. Determine the watershed and show the position of the site in watershcd
map. Check on flood plain of any river.

11. Dependable source of water with quantity and quality must be shown.

EXHIBIT-R6(w )[40
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12. Surface water sampling must be done in 6 locations with 3 in the
periphery. One in the central part and two downstream of valley at
500 x 1Km distance |

13. Assessment of flora in study area consisting of] core within 500 m and
buffer zone of 5 Km radius.

14. Details of settlement with in 500m of area must be studied.

15. C.S.R activities should be mentioned. |

16. Examine the details of Source of water, water requirement, use of
treated waste water and prepare a water balance chart. Dual plumbing
system can be implemented taking in account of use of recycled water.

17. Submit details of environmentally sensitive pl ces, land acquisition
status, rehabilitation of commumtmsfv&ii es and present status of QU,L,h
activities

18. Submit Roles and responsibility of the d¢
environmental regulations under the provisi

19. Rain water harvesting proposals should be 1t
for ground water qualifys. imi
of ra‘in water.

adl w:th duesafeguards
Bf water and utilization

r construction, and operation phases
ent Plan and Environmental

%ﬂiﬂeters

the 46" mgﬁiiﬁ

of SEAC held on 129-30 September 2015,
tant%;ﬂppe&@d before the Committee. The Committee
o@ﬁ!&hmal Accreditation B ard for Education and

ough for verifying the prcsent validity of the
¥ "ﬁ'ltant were allowed to make the presentation subject to

The Committee also*0 served that some portions of the land proposed for development are
nilam which may attract the provision of Kerala Conservation of Ptlddy Land and Wetland
Act, 2008. Further some of the copies of the land records produced are not legible.
Considering this, the Committee decided to defer for an exhaustive sit;e visit, after proving the
extension of the validity of the accreditation of the consultant, by a S'pbcommittee consisting
of Sri. Ajayakumar, Sri John Mathai and Dr. P S Harikumar. The subcommittee will also
examine whether the EIA is fully in conformity with the ToR and field conditions.

“Field visit to the proposed mixed development project site of Prestige Hill
side Gateway in Kakkanad Village Eranakulam district, Keralawas carried out
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Chakkacherry | and Sri.JohnMathai) on 18.12,2015. Proponent with his’
wpresem‘atz ve was present at the site at the time of site visit.

Site is Jocated adjacent to the Link valley near Infopark with access
from the main Kakkanad - Info park road. The area proposed to be developed
fulls on an undulating plot having a east flowing valley in the middle with
moderate to steeply sloping laterite covered flanks. The elevation difference
Sfrom the main approach voad to the centre of the valley exceeds 20 m. A
commercial block, club house, five vesidential blocks and several villas are
planned.

Following pomts need to be considered:-
1. The bmldmgs are planned at different levels mvo!vmg‘

by the sub-c]mmittee of SEAC, Kerala (Sri. Ajay Kumar, Dr. George

pr ovzded Excavation should be minimised and e,wavatecief matérf
used for internal development. s
Considering the stability of the upper segment closer [0 ﬁte main fﬁad
excavation must be made in the form % ches of height ngf exceedmg 4m
and over alz‘ slope not exceea'mg 45

-
Eet
£

o

yer

e ramy pei‘:bd Jrom the upper
Storm dramage planned appears

4.
w‘
5. ‘water may be developed in the central valley portion in
h can also act as a rainwater harvesting structure.
6. aximise rainwater harvesting to store at least two weeks

requirement athe project so as to ease dependence on public source.

7. The details of waste management- organic, inorganic and STP- need
elaboration. |

8 Plant native species in this buffer zone for eco-restoration,

3.The proponent has submitted additional documents sought by 46™ meeting of SEAC held on
29-30 September 2015. Subsequently the proposal was considered in the 52™ meeting of
SEAC held on SmandiQﬂ’ February, 2016 and the Committee found that the proponent is yet to
produce the proof for validity of accreditation of the consultant during the EIA study. So the
Committee decided fo Defer the item for production of above details within 2 weeks.
Subsequently, the proponent has submitted the details of proof for validity of accreditation of

- 6a- _Exummmc«»)/z@&
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7. The proposal w

B+

the consultant. '
4. The proposal was again considered in the 54 meeting of SEAC yl'neld on 6" and 7™ April,
2016. The Committee examined the documents submitted furnished by the consultant and
observed that the documents produced do not prove that the comsultant had necessary
accreditation while conducting EIA study. Hence the Committee decided to give one more
chance to the proponent to produce necessary documents. Subsequently, the proponent
submitted the documents, with the services of NABET, QCI accredited agency who will assist
them to complete the work. The Committee in the 56™ meeting held on 06.06.2016 examined
the request letter of the proponent regarding changing of consultant for the EIA study. The
committee decided to defer the item for a presentation of the EIA study report by the new
consultant,
5. Again the proposal was placed in 58™ SEAC meeting held:p !
committee apprmsed the proposal based on Form 1, Form
inspection report. But for the following points the Commitis
provided on various points raised by at the time of site inspections, |
1. The low lying central part of the area being flat and part 1-1’.':‘;‘
very large quantity of water durin@isthe rainy period fro
_resulting in partial flooding. The sto 5 plan is 111ad

& 29" June, 2016. The
eptual plan and site

requlrement 50 as {0 ease dep I %
3. The details of w a8 emﬁmagem
Proponent agrc

committee defert

item fo%w@mission 0.

posal based on the details provided by the applicant
and decid | for 1 ce of Envuonmental Clearan e subject to the general

noted that, as per t| ification, the project comes under CategoryB.8 (b) having a built up

- arca of 2, 09,264.09sq.m. Environmental Impact Asscssment repot 18 necessary for appraisal

as Category B1.

|
8. Authority wanted to ensure that the facilities such as internal roads, STP, effluent
discharge, availability of parking space, energy sources etc. required _for the major project of
built uli area 2, 09,264.09 m2 are envisaged as required by the rules as applicable, and
feasible. The Authority decided that these matters may be further examined and the case

placed in the next meeting of SEIAA held on 30" November 2016. The Authority Further

ExﬁIBlT-Ré(m)/u
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examined the pmpm.i and found that BIA study has been appraised by SEAC as Category
B1. The Authority decided to grant Environmental Clearance on the conditions as laid by the
SEAC. The proponeht should submit an affidavit that all the conditions laid in  the
Inspection Report as well as the general and specific conditions shall be fulfilled .

9, The Authority appl{ovcd the application for issuance of E.C. as per the recommendations of
SEAC with mcorporﬁtmg the Environment Management Plan, mitigation measures and the
green building conditions as under.

1. There shall be RWH facility with adequate capacity

2. Technology and capacity of the STP to be mdlcated with discharge point (if any) of

the treated effluent water riot conforming to speclﬁ(f ofig;shall not be let out water

bodies

N co1n;promx$__ on safety conditions and facilities to be
oJ¢ %@ncnt which shall be ensured for occupation,

Township and Arealdcv%ﬁpmént Project in Sy. Nos. 671/1, 674/1, 675/4 at Kakkanad

td

Village, Kanaya
Hill Side Gate Way

conditions in para 9 above, all the environmental impact mitigation and management

¢. Ernakulam District, by Sri.Thankachan Thomas for M/s Prestige
Hut ject to the specific conditions stipulated in para 5and Green Building

measures undertaken by the project proponent in the Forms I and IA and other documents
submitted to SEIAA and the mitigation measures proposed in the table in para 2 above. The
assurances and clarifications given by the proponent will be deemed to be a part of these
proceedings as if | mcorporated herein. The proposed revised CSR shall be strictly
1mplemented Also the general conditions for projects other than mining, appended hereto

will be applicable aqd have to be strictly adhered to.

EXHIBIT-R¢(m) /44
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carlier review in the event of non- compliance or violation of any ‘oﬂthe conditions st1pulated

herein.

12. Compliance of the conditions herein will be monitored by Authority or its agencies and

also by the regional office of the Ministry of Environment& Foreslis. Govermnen;t of India,

Bangalore.
L

II.

IIL

n
Necessary assistance for entry and inspection should be provided by the
project proponent and those who are engaged or entrﬁsted by him to the staff
for inspection or monitoring. .

Instances of violation if any shall be rep toi the District Collector,
Eranakulam to take legal action under the Envifi ¢QPro'cectlon) Act 1986,
ig atory of the

project is Sri.Thankachan Thomas, Sr. Vice Pi
Mall, Marine Drive, Cochin.

onal Chief Secretary, Enwronment Department,
Govemmcnt of Kerala.

Chairman SEIAA

O/C.
Website
S/F

|
|
|
I

F orwardeai’ /By Order

FYH BuT-Ré(m)/4s
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(i)
(iii)
(iv)
&
(vii)
(viii)
(ix)
(x)

(x1)

(xii)

(xiii)

(xiv)
(xv)

(xvi)

(xvii)

EXHIBIT-R 6(™)(a6
| ~ 60~

GENTERAL CONDITIONS (for projects other than mining)
Rain Water Harvesting capacity should be installed as per the prevailing provisions of
KMBR / KPBR, unless otherwise specified elsewhere. !
Environment Monitoring Cell as agreed under the affidavit filed by the proponent should
be formed and anlidc functional.
Suitable avenue frees should be planted along either side of the tarred road and open
parking areas, if any, inclusive of approach road and internal roads.
The project shall incorporate devices for solar energy generation and utilization to the
maximum possible extent with the possibility of contributing the same to the national grid
in future.
Safety measures should be implemented as per the Fire and Safety Regulations.
STP should be installed and made functional as per, KSPCB guidelines including that for
solid waste management. e
The conditions specified in the Companies Act, 2
Social Responsi};flity. \
The proponent should plant trees at least 5 times of thee:
clearing the land for the project. '
Consent from Kerala State Pollutior(} i
obtained before initiating activity. “¢™
All other statutory 'clearances should "8g;0b
from the respective compg
explosives. ' i)
In the case of any ¢l
appraisal by this Af
The Authority
found necess

e observed for Corporate

)
el

2006. :
The environmental safegy
letter and spirit. @ e
Provision should be'fnadé for supply of kerosene or cooking gas and pressure cooker to
the labourers during construction phase.

Officials from ithe Regional of MOEF, Banglore who would be monitoring the
implementation of environmental safeguards should be given full co-operation, facilities
and documents/data by the project proponents during their inspection. A complete set of
all the documents submitted to MoEF should be forwarded to the CCF, Regional Office
of MOEF, BangI ore. !

These stipulations would be enforces among others under the provisions of Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control
Pollution) at 1981, the Environment (Protection) Act, 1986, the Public Liability
(Insurance) Act, 1991 and EIA Notification, 2006.
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(xviii)
(xix)

(xx)

(xxi)

(xxii)

(xxiii)

(xxiv)

SPECIFIC

EXHIBITTRQ(M)/ZPV-

SAR

Environmental Clearance is subject to final order of the Hon’bld Supreme Codhrt of India
in the matter of Goa Foundation Vs. Union of India in Writ Pétition (Civil) No.460 of
2004 as may be applicable to this project.
Any appeal against this Environmental Clearance shall lie with the National Environment
Appellate Authority, if preferred, within a period of 30 days as prescribed under section
11 of the National Environment Appellate Act, 1997.

The pI‘O_]eCt proponent should advertise in at least two local newspapers widely circulated
in the region, one of which (both the advertisement and the newspaper) shall be in the
vemacular language informing that the project has been accorded Environmental
Clearance and copies of clearance letters are available with the Depdrtment of
Environment and Climate Change, Govt. of Kerala and may alsb be seen on the website
of the Authority at www.seiaakerala.org. The advertisement should be made within 10

days from the date of receipt of the Clearance lett and a copy of the same signed in all

as confitmation.
-;;'l,-,,.i proponenht to concerned

pages should be forwarded to the office of this Aut
A copy of the clearance letter shall be senifjif
GramaPanchayat/ District Panchayat/ Municipality/jjg
also to the Local NGO, if any, from whom suggestl lg% / repré
received while processing the proposal. The Environmier
on the website of the company by th
The proponent shall submit half
stipulated EC conditions including resufj
as by e-mail) and uploagd
including results of mo
periodically. It shall g
Govt. of India ang{
Kerala.. . i
The details ofh‘J ' i’

] lJ.l'l:i
' §'to the 1

vide notarized ¥it @ﬁvit (indicating the number and date of
) eedmgs) at all the conditions stipu]ated in the EC shall

L.Construction Phase

1,

ii.

fii.

iv.

“Consent for Est ent” shall be obtained from Kerala State Pollution Control
‘Board under Air and Water Act and a copy shall be subnutteﬂ to the Ministry before
start of any construction work at the site,

All required sanitary and hygienic measures should be. in place before starting
construction activities and to be maintained throughout the construction phase.

A First Aid Room will be provided in the project both dimng construction and
operation of the project.

Adequate drinking water and sanitary facilities should be provided for construction
workers at the site, Provision should be made for mobile toilets. The safe disposal of
wastewater and solid  wastes generated during the construction phase should be
ensured. '

All the topsoil excavated during construction activities should be stored for use in
horticulture/landscape development within the project site.
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vii,

viil.

ix.
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Xii.
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Xiv.
XV,
Xvi,
Xvil.
XViii.
Xix,
XX.

XXi.
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xxii,
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Disposal of mu!‘ck during construction phase should pot create any adverse ctfect on
the neighbouring communities and be disposed taking the necessary precautions for
general safety and health aspects of people, only in approved sites with the approval
of competent aythority,

Soil and ground water samples will be tested to ascertain that there is no threat to
ground water quality by leaching of heavy metals and other toxic contaminants.
Construction spoils, including bituminous material and other hazardous materials,
imust not be allowed to contaminate watercourses and the dump sites for such material
must be secured so that they should not leach into the ground water.

Any hazardous waste generated during construction phase, should be disposed off as
per applicable rules and norms with necessary approval of the Kerala State Pollution
Control Board.

The diesel generator sets to be during constructy
type and should conform to Environment (Pro
noise emission standards. i,
The diesel required for operating DG sets shall
required, clearance from Chief Controller of Explo s1
Vehicles hired for bringing cd

hase should be low sulphur diesel

peak hours. A
Ambient noise levels 8
night. Incremen
closely monitos

t ai inoise quality should be
Adequate measures should be made to
ruction phase, o as to conform to the

Fly ash should;
Fly#h, Notifi
,% condition is % :
Ready mixed concreteiy
torm water control &

ial jff gonstruction as Tgcr‘the:provisions of
/@iad amended as on 27" August 2003. (The
zable Power Stationis). ;

t be used ifpbuilding construction. :

' “er CGWB and BIS standards for various

curing age Sibest practices referred.
Permission to: draw g
construction/opgratidi ot the project.

Separation of greyand black water should be done by the use of dual plumbing line
for separation|of grey and black water.

Fixtures for showers, toilet flushing and drinking should be of low flow either by use
of aerators or pressure reducing devices or sensor based control.

Use of glass may be reduced by upto 40% to reduce the electricity consumption and
load on airconditioning. If necessary, use high quality double glass with special
reflective coating in windows.

Roof should meet prespective requirement as per Energy Conservation Building Code
by using appropriate thermal insulation material to fulfil requirement.

Opaque wall should meet perspective requirement as per energy Conservation

Building Cocl|e which is proposed to be mandatory for all airconditioned spaces while

it is aspirational for non-airconditioned spaces by use of appropriate thermal

insulation material to fulfil requirement,
| !
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XXV.
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-\ |

Thé approval of the competent authority shall be obtained for structural safety of the
buildings due to earthquake, adequacy of fire fighting }pquipments, etc. as per
National, Bulldmg Code including protection measures from Ilighten'mg eto,

Regular supervision of the above and other measures for monitoring should be in
place all through the construction phase, so as to avoid disturbance to the
surroundings. ‘

Under the provisions of Environment (Protection) Act, 1986 legal action shall be
initiated against the protect proponent if it was found that construction of the project
has been started without obtaining environmental clearance.

11. Operation Phase

i,

il

iii.

iv.

vii.

viii.

ix.

The installation of the Sewage Treatment Plant (STP) should be certified by an
independent expert and a report in this regard ghould be qulblmtte(l to the Ministry
before the project is commissioned for opera ._eated #fﬂuent emanating from
STP shall be recycled / reused to the maximuifigexteliEpossible. Treatment of 100%
grey water by decentralised treatment should b irge of unused treated
afflient shall conform to the norms and standaig Sérala State Pollution

Control Board. Necessary meas igipdour problem
from STP. <y
Thelsolid waste generated should egregated Wet garbage
should be composted and dry/mcrt 5 osed off to the approved
sites for land filling a L

Diesel power generat' ‘ er for elevators and

{Pmtectlmi Act, 1986. The height of
needed for the combined capacity of all
_e location of the DG sets may be

conform to
stack of DGy
proposed 1

oes not exceed the prescribed standards,
at the boundary of the building shall be
odlomply with the preva]eﬁt regulations. |

d density preferably with local species along
d so as to provide protection against particulates

ound walls shall be provided to ensure natural drainage of
ht area during the monsoon period.

Rain water h r roof run-off and surface run-off, as plan submitted should
be unplemcntc efre recharging the surface run off, pre-treatment must be done to
remove suspended matter, oil and grease.  The borewell for rainwater recharging
should be kept at least § mts.above the highest ground water table.

The ground water level and its quality should be monitored #egularly in comultanon
with Central Ground Water Authority.

Traffic congestion near the entry and exit points from the roads adjoining the
purposed project site must be avoided. Parking should be fully internalized and no
public space should be utilized.

A Report on the energy conservation measures confirming to cnergy conservation
norms finalise by Bureau of Energy Efficiency should be prepared incorporating
details about building materials & technology, R & U Factors etc and submit to the
Ministry in three months time.

Weep holes in the
rain water in the catc
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| - 30-
xi.  Energy consefvation measures like installation of CFLs/TFLs for the lighting the |
areas outside the building should be integral part of the project design and should be
in place before project commissioning. Use CFLs and TFLs should be properly
¢oliected and disposed off/sent for recycling as per the prevailing guidelines/rules of
the regulatory |authority to avoid mercury contamination. Use of solar panels may be
done to the extent possible.
xii.  Adequate measures should be taken to prevent odour problem from solid waste
processing plant and STP.
xiii. The building should have adequate distance between them to allow movement of
fresh air | and passage of natural  light, air and  ventilation.
| 11
111 Post Operational Phase r;é -,

EXHIRIT-R éCM)/5o

- e
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g

e e

=3

.d functions and responsibility {!
s, e.2. development of slums ifi
sincrease in noise level, i

Environmental Monitoring Committee with i e
should foresee post operational environmentali
near the site, increase in traffic congestion, poy
natural calamities, and increase in suspended partic
immediately with mitigation measyres

yof Secretary, SEIAA |
AJERDRAN CHETTIAR
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Annexure 2

| Copy of Building Permit




S T i ittt 5 U

SR i, I T e B =St

M et e e D

et + e

RENEVED PERWIT |

33—

permit mc/f;"J A “?;’! /3 |
BA. N0 IPAL COUNCIL, THRIKKAKARA |
Date of henvwal
APPENDIX C
Valid up tol...
:\ [See Rule 11(3)]
| -
Thflwpa it Q}/ E_U'LD'NG PERMIT |
| Bmsagg oAy Date.§/ 0/ /5 _
‘I/. " pality Gy g, Vaa phpese

o1y Le e c ‘ né
ARl :}“}L)!o? [43..... from Srirsmt \Qi?fu’ 2. P Jm’t\}':* PG T ES SN
1) 0 Pl?tr..l-l Lfcf Ne .32 ﬁa? f’srdc Mol ./gfm_f.né Paave
Cochen 3
in is granted for the erection / re-erection / addition / alteration / demclklun of building / hut /

Muﬂkﬁ&/ Lam. Cmmm:.mf i.....(specify the construttian] in buildihg

... O near the building No. ... .. ... in Survey No

| 6?!’[{,‘6?’4/: 6/.5/4. .............. Taluk .,.,k,@k/mnﬁ.& Q/dfmﬁx...) ......... =
District .. & ‘&E‘l""’ﬁ) C’h!‘»ﬁ’q,fuh. PM i (A=,

(specify the occupancy) purpose, subject to the conditions stated below:

£ ARY A oL T AR """"}PP ThiE ‘ i
(1) B! ll'ﬂ\fg—!.l.}l' """"" ] T o pl m“v} JWJ 5 ’6 7o, Dd‘()/-;
(9.4, STERS VALL 45, daT-!mJl ‘IllTu:r At A O/ coar98 2
(3) .. 2).PROVALE RATL. SETING nb! g/1elis—

4 1'!“‘?""‘41 " J
) - gt w"“l-*'n\w z‘:lww nE ‘

.......... (b T S (25 Ay ailh
Plinth area of the building is as follows:- W&Zfﬁ .'i? . ‘ A2 | o m

Basoment.  -..s\WNTUL N Gfoek < L M tym
Ground Floor ... e L Qlock ¢ | /:’? Fee dnm

' L Aock ' A S Ye

2 7 ' Do 3 -3 i

¢l /s i 26 m

r.s* 4«’” ‘T ol - ¢0 m

Pl y 2930 (2t m

f
g«h:% (g .) %?6(‘ . 0‘7 M
[:AJ\.— [ - ;ﬁf F 20 m"
- L 13

- 610 frr; ' __L("f,?

s “SIQng‘tura énd name of Secretary

(Seal) (IR
Notes:- (1) The development permit or building permit unleas otherwise provided under these rules
shall be valld for three years from the date of issue and may be rer‘ewed twice each: for
. three years.
(2) The application: for renewal shall be eubmitted fo the Secretary in white paper, typed or
written in ink affixed with necessary court fee stamp and aocampampd by copy of petmit
and approved plan.
(3) The fee for renewal of permit shall be fifty percent of the prevailing permn feo.
(4) The permits issued under the Kerala Building Rules, 1984 and remammg valid at the
commencement of thesa rules shall be deemed to have been iesued under these rules and
may be renewed for like period and on like terms as a permit lssuedl under these rules.

mﬁmmum iR B Nnﬁ Lg%y ’ (A’N] fse ) 62870, ¥m®
‘. P ; 4 ) &1 3%m

- - ,E.MHI.BIT-RZCWJ./ss
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Annexure 3

|
Recent Photographs of Project
Site




Barricades provided around the construction site

-
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LL:L. g

Construction of residential villas at project site

Construction works carried out at the project site
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Annexure 4

Consent to Establish fr
KSPCB

om

2




|
| |
| AU =

F

| |
RILE NO. "éar»immrf,—m mmmvo 021

|

Datelof issue "_‘f.hl.«,t#\’im ' | T 58 (67 ]
B
|

INT E“RHLI)CON‘?LM TO B8T

Consent Ko : PCRATOMBRM TACERS 14/2021 v n'n}dE; ‘ujp't"n-'iiii J.:?iﬁi.;‘l'a |

Rell: CemsentNo. .PC.E HO«I« MACE/06/2

J
The! mfg;mf Cmser&tm ,Eh# Lshlis.;.ﬁ
INFOFARK ROAD, mwaq I rcj P
up 1o 314 :'?fmila and issied ! tolMs
BUSUMAG m? P.0, KAKKANAD, K
wiggral part of this _;{\anﬁwfﬂ.b_.tﬁ. derjan thi
wodlicatons/ addil on, |

|
L GENERAL |

§.No. [l
{1 | |valdy
|2 Capita} h.-;-wsb:v;:anx_j |

3 Aniiual Fe¢ (R Tsiat

4 Fele mmua‘d |' L 1 '
s Agtiviry | e

] i‘ it

[ | |pist demb: I
ik !
17 |citegory

3L Stack Details ’
| | i
|
Stack No
1 | |
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|
|
FILE NO : KSPCB/ERl}IICO/10009456/2022
Date of issue : 29-10-20{2
|
|

|
KERALA

i i e

KERALA STATE POLLUTION CONTROL BOARD
CONSENT TO
OPERATE/AUTHORISATION/REGISTRATION

ISSUED UNDER

Thei Water (Prevention & Control of Pollution) Act, 1974

The Air (Prevention & Control of Pollution) Act, 1981

and

The Environment (Protection) Act, 1986

As per Application No. : 10009456
Dated : 10-08-2022

To
§

PRESTIGE HILLSIDE GATEWAY

INFO PARK ROAD KUSUMAGIRI PO KAKKANAD KOCHI,

Consent No. : KSPCB/EBI/ICO/I0009456/2022
Valid Upto : 30-09-2027




FBE T o EXH!B{T-M{M)/H

1. GENERAL
1.1. This integrated consent is granted subject to the power of the Board to withdraw consent, review and
make variation in or revoke all or any of the conditions as the Board deems fjt

1 VALIDITY 30-09-2027
|
2 Name and Address of the establishment PRESTIGE HILLSIDE GATEWAY
INFO PARK ROAD KUSUMAGIRI PO
KAKKANAD KOCHI, !

E-Mail : dipuvijayan@préstigeconstructions.com
Contact Number : 994@10?525

l
3 Occupier Details DIPU VIJAYAN !

PRESTIGE ESTATES PHOJECTS LTD 801 8TH
FLOOR PRESTIGE TMS‘ SQUARE NH 66 BYPASS
PADIVATTOM EDAPAIi‘,LY KOCHI 682024

E-Mail : dipuvijayan@pre'stigeconstructio’ns.com

Contact Number :
4 Local Body THRIKKAKKARA MIiJI\II|ICIPALITY
5 Survey Number 671/1, 674/1,675/4 [
6 Village Kakkanad |
7 Taluk Kanayannur
8 | District ERNAKULAM | |
9 Capital Investment(Rs in Lalchs) 23627.0 ;
10 Scale Large
11 Category RED
12 Annual fee(Rs) 479000.0 : {
|

Total Fee remitted(Rs) 2395000.0 |

13 Activity Highrise residential buildihgs with 602apartments in 6

towers and 27 villas. Built-up area - 146391.73 sqm

14 Machinery details NIL




GENERAL CONDITIONS

YAl EXHIBIT-R6(™) [64

1. No chaqge or alteratign gof the unit is to be made without the prior permission of the Board.Any

2.CO

change in the particul

Iil'S! furnished in the references or in the identity of the occupier / authorised

agent is to be intimated to the Board forthwith.

. This consent is grante¢l subjected to the power of the Board to review and make variations in all or

any of the conditions as per section 21 (6) of the Air Act 1981 and Section 25 of Water Act 1974.

change in the particul

. No change or alteration 'of the unit is to be made without the prior permission of the Board.Any

ars furnished in the references or in the identity of the occupier / authorised

agent is to be intimated to the Board forthwith.

prevention and control

NDITIONS AS PER

. The applicant shall comply with the instructions that the Board may issue from time to time regarding

l

'of air,water and sound pollution

The Water(Prevention and Control of Pollution)Act, 1974
2.1 Sewage Treatment Plants (with capacity 280 KLD and 95 KLD) consisting of treatment units having
adequate capacity shall be maintained properly and shall be operational at all times during the funcioning of

the un

it.

2.2 Water Consumption : 469 KLD
2.3 Effluent Generation : 375‘1 KLD
The characteristics of effluent after treatment shall confirm to the following tolerance limits:

| lolgrenee:limit-foy Tolerence limit for,
S1.No||Characteristics|[Unit | Ir'rigation/soak pit N
discharge
1 pH - 6.5-9.0 6.5-8.5
2 BOD mg/l | 10 3
3 |TSS mg/l | 10 10
4 Oil & Grease |mg/l | - 1
9; COD mg/l 50 -
6 N-total mg/l 10 -
e NH4-N mg/l 5 -
8. EZ‘;?florm MPN/100m1|<230 :

2.4 Mode of disposal of treat%:‘d effluent : Reuse to the maximum extent and balance to soak pit

3. CONDITIONS AS PER
The Air(Prevention and Control of Pollution)Act, 1981

3.1 Adequate air pollution control measures shall be provided before commissioning of the industry.

Additional facilities required, if any, to achieve the standards laid down by the Board shall also be made
along with. i
Stack ISource of Em1s51;bn . Stack height||Stack height Control
No lemission Rate ' (Nm’jabove groundjabove roof] = . "
/Hr) level level FAEERSE
| 250 KVA ] I 1m Acoustic
D.G.set enclosure
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500 KVA q "
2. D.Gset  (3- 1 45m coustic
enclosure
nos)
4. CONDITIONS AS PER

The Environment (Protection) Act, 1986.

4.1. Waste batteries shall be disposed of as per the Waste Battery Management Rules,2022

4.2. E-waste shall be disposed off safely as per the E-Waste (Management)Rulds, 2016.

5. SPECIFIC CONDITIONS '

5.1. This integrated consent is granted subject to the power of the Board to rcv:icw and make variation in all
or any of the conditions.

5.2. The applicant shall comply with the instructions that the Board may 1ssued from time to time regarding
prevention and control of air, water, land and sound pollution.

5.3. For renewal of the consent, application shall be submitted to the Board through the online web portal
www .keralapcbonline.com, in the second month before the expiry of the conse it. |

5.4. No change or alteration is to be made without the prior permission of the Board. Any change in
particulars furnished and/or in the identity of the occupier/authorized agent 1S|to be intimated to the Board
forthwith.

5.5. Trees and curtain plants shall be planted within and along the boundary lof the premises and shall be
maintained with due care. \

5.6. In case of discharge/apprehended discharge of any water/air pollutant or hazardous waste due to any
accident or other unforeseen act or event, it shall be immediately intin{ated to the Board and the
consentee/authorisee shall make all possible efforts to mitigate/prevent/remediate the discharge.

5.7. There shall be easy access to each and every effluent treatment unit and,l

and drawing of effluent samples.

5.8. Pollution control equipments shall be operated with back up power during power failure.

5.7. If operations are done with backup power, the generator shall have adequate capacity to run all
associated pollution control devices.

5.8. Proper Solid waste management system shall be provided in the unit, ‘arrangements for collection,
segregation, storage, handling and disposal of solid Waste including garbage shall be provided as per SWM
Rules 2016 and the facility shall be maintained properly.

5.9. All the waste generaled in the premises shall be disposed ofl as pél the relevant Rules under
Environment(Protection) Act, 1986. %

5.10. All operations likely to produce dust or noise shall be carried out within sufﬁ01ently closed premises.
5.11 The ambient air quality measured at Im outside the boundary of the premises shall not exceed the
ambient air quality applicable to the adjoining area. ’

5.12. Waste batteries shall be disposed of as per the Battery Waste Management Rules,2022

5.13. E-waste shall be disposed off safely as per the E-Waste (Management)Rules, 2016.

5.14. The plastic waste generated shall be disposed of in compliance with the pﬁovisions of the Plastic Waste
(Management) Rules, 2016. E

5.15.Hazardous waste generated if any, shall be disposed of in compliance w1th the provisions of the
Hazardous and other Wastes (Management and Trans boundary Movement) Rules, 2016.

5.16 Energy and water conservation measures shall be adopted as far as possible.

5.17 Renewable sources of energy such as solar energy shall be utilized for lighting and heating wherever
possible.

5.18. The location of treated effluent outlet shall be as per the apporved siteplan attached and there shall not
be any untreated effluent discharge.

5.19 TOD type energy meter shall be installed exclusively for the effluent treatment system and shall be
maintained properly.

he final outlet for inspection
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i | Digitally signed by

| M . Date:2022.10.28 o A /5K,
i I . 00:05:59 +05'30' : / e
ol VACANT LAND AL LS
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A Approved outlet drawing
i Environmental Engineer
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| Annexure 6

NOC from Fire & Rescue
Services




1 Rl e L
) b L A i
1 }

No.G1-14125/14

NO 11

( SITE )

The under mentioned plan of buildings in Survey No.671/1,

'; an

'I-UJ\ L

Emml-keral

Dated: 24 01 2015

K

674/1. 675/4 in Kakkanad

Village in Thrikkakkara Municipality in Emnakulam District propoqed to be cbnﬂmétéd bn

Shri.Varghese.P.Ittoop & Gee Varghese,
Kusumagiri.P.0., Kakkanad-682 030 was verified by the Scrutiny
Services, Héadquarters, Thiruvananthapuram on 21.01.2015.

No0.9/645, T}mkka]

kKKara, Palal| Kalabumwl
Committee, F1re & Re8cue I

:‘; Block | Tower Storey Height Type of Occupancy | | I;“;::‘
1 I || Nil | 9@B3+B2+B1+LG+ | 30.00 metres |  Mercantile th m
G+4) i Assembly : }
2o I 22(B3+B2+Bl+ | 58.55metres | | esndenhal(“l)
L S i (R
37 I [ &I | 21(B2+BI+G+I8) | 59.10 metres | Residential (A4) "“1| 5 |
_ each each e ! | | ﬁ
Z1 IV | IV | 21(B2+BI+G+8) | 59.10metres | | Residential i
5 v A% 21(B2+BI+G+18) 59.20 metres | | H.eisidemia] (A4) _J:
6 | VI Nil 5(B2+B1+G+2) 12.50 metres | Assémbly (Recreation) |
70 VIL [ VI | 21(B2+BI1+G+18) | 58.55metres | “Residential (A4) |

2) The Committee has recommended to issue No Objection

plan submitted by the applicant subject to the following conditions. |

) All the fire fighting arrangements should be made as per the

«.xnstmg relevant rules and approved fire fighting svs'tein fan.

(2) Fire escape & main staircases should reach up to the raofitop.
3) Fu‘e lift is cssential in all blocks as per NRC Part IV 2005,
“4) Any Deviation in the Final Site Plan submitted will mw\hdate this NOC and a freeh

NOC need to be obtained.
(5) This No Ob_gectjon Certificate pertmm only to the fire fi g' ng arrangemem: nrrvpmed

b61l$62

ity, separalely.

4
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|
1

Certificate inirespect of the | |
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‘ ol }- 8 | 1]
| gl . e i
| (6) Lower ground of Block-I(Mercantile Cum Assembly) should be fully air conditioned. {11}
(7) Fire esqaiae'staircases of Tower -I, Tower-IV & Tower-V should be pressurized. :
(8) Fire eséd:pe staircases of Block-1 (Mercantile Cum Assembly). J.anding in ground || '
floor should be towards the ground. i
3) This No Objection Certificate is issued under my seal and authority for the proposed ‘ rE
construction of above mentioned 7 Blocks of buildings in the above mentioned site and survey | E
number. A fresh No Objection Certificate should be obtained from this Department after | E '
completion of construction and before occupation of the building. _ ‘
| [ | | |l E
| Sd/- il
‘ P.CHANDRASEKHARAN, 1PS
COMMANDANT GENERAL, |
| FIRE & RESCUE SERVICES. |
To '
| )
The Secretary, Thrikk«' bara Municipality. | :
Vide Lr.No.BA-1537/13 Dated: 16.08.2014. il |
The Faiiy (with approved fire fighting system plan) = 1
The Assistant Divisional Officer, Fire & Rescue Services, Emakulam. > i
The Station Pfﬁccr, Fire & Rescue Station, Thrikkakkara.
| |
Approved for issue, ,'
] Q| Q ' ‘
| JOE KUR '%w, | f
DIRECTOR (ADMN.) :
‘,.«—

MA2R/C-012

] GOVERNMENT OF KERALA |
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A. ARA fearaa giftrevo

4 2L N\ | AIRPORTS AUTHORITY OF INDIA
Mr. Varghese .P. Ittoop, Mr, Gccvm‘%hesc vV Date: 18-12-2019

No. 9/645, Thrikkakara, Palal .
Kalappurayil, Kusumagiri P.O., '
Kochi — 682 030, Ernakulam |

System Generated Auto Assessment for Height Clearance

1. Airports Authority of India (AAI) in pursuance of responsibility conferred by and as per the provisions of Govt. of India
(Ministry of Civil Aviation) order GSR 751 (E) dated 30th Sep. 2015 for Safe and Regular Aircraft Operations has assessed
the site data filled by the applicant. |

2. Assessment details for Height Clearance:

NOC ID: CIAL/SOUTH/B/121019/435446

Applicant Name* Mr. Varghese .P. Ittoop, Mr. Geevarghese .V

Site Address* 671/1, 674/1, 675/4

Site Coordinates* 10 00 55.74N 76 21 24.44E, 10 00 53.52N 76 21 25.50E, 10 00 55.32N 76 21 29.64E, 10 0

56.82N 76 21 29.64F.
|

Site Elevation in mtrs AMSL a§31 M
submitted by Applicant* !
Type Of Structure* Building

*As provided by applicant

Your site is located at a distance 16245 mts from ARP and lies in the grid T11 of the published CCZM of CIAL
airport. The Permitted top elevation for this grid is 109 mts.

Since the requested top elevation 72.75 mts in AMSL is below CCZM permitted top elevation, the NOC for height
clearance is not required from Airports Authority of India.

3. This assessment is subject to the ﬁerms and conditions as given below:

a. The site-elevation and site coordmates provided by the applicant are taken for calculation of the permissible top elevation
for the proposed structure. If however, at any stage it is established that the actual data is different from the one provided by
the applicant, this assessment will beécome invalid.

b. The Site coordinates as provided by the applicant in the NOC application has been plotted on the street view map and
satellite map as shown in ANNEXURE. Applicant/Owner to ensure that the plotted coordinates corresponds to his/her
site.In case of any discrepancy,this assesement shall be treated as null and void

¢. Airport operator or his designatecﬁ representative may visit the site (with prior coordination with applicant or owner) to
ensure that assessment terms & conditions are complied with.

I

|
d. The assessment is further subject. to the provisions of Section 9-A of the Indian Aircraft Act, 1934 and any notifications

issued there under from time to tlme including the Aircraft{Demolition of Obstruction caused by Buildings and Trees etc.)
Rules,1994.

rfla qiel oy AWCRGT gd1d IgS 4¢ e 110003 YXHATH © 24632950
oy Gandni Bhawan Safdarjung Airport, New Delhi-110003 Phone: 24632950
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|

2
il AR faqr=g= yiftram
il AIRPORTS AUTHORITY OF INDIA
il | )
i{{| e The applicant is responsible to obtain all other statutory clearances from the concerned authorities including the approval of
;;‘[ '~ building plans. This assessment for height is to ensure the safe and regular aircraft operations and shall not bq" used ag

i|| document for any other purpose/claim whatsoever, including ownership of land etc. i

41 |

il . , ‘ . . P ' .

{1 £ Use of oil, electric or any other fuel which does not create smoke hazard fot flight operations is obligatory, within 8 KM of

118 the Aerodrome Reference Point. |
i g. This assessment has beén issued w.r.t. the Civil Airports as notified in GSR 751(E). Appli%ant needs to seck separate NOC

i1} for Defence, if the site lies within jurisdiction of Defence Airport. Applicants also need to seck clearance from state Govt. as

|| applicable, for sites which lies in the jurisdiction of unlicensed civil acrodrome as outlined in Rule 13 of GSR751 (E).

kL .
'l This assessment is systemauto. generated and thus does not require any signature
A i
{
i
it A
i Designated Officer
il : |
it Region Name: SOUTH

K Address: General Manager Airports

ehll Authority of India, Regional

3 Headquarter, Southern Region,

Chennai Airport.

Chennai-600027 (Tamil Nadu)
|

Email ID: vomm.noc(@aai.aero

i Contact No: 044-22560046

ol e AT HWHEYSIT BaT¥ g1 A% faeefi—110003 JRATY : 24632950
Rajiv Gandhi Bhawan Safdarjung Airport, New Delhi-110003 Phone: 24832950
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AR [AHT=acr yrferaeu
AIRPORTS AUTHORITY OF INDIA

|1 Mr. Varghese .P. Ittoop, Mr. Geevarghese .V ' Date: 18-12-2019
" No. 9/645, Thrikkakara, Palal

Kalappurayil, Kusumagiri P.O.,
Kochi — 682 030, Ernakulam

System Generated Auto Assessment for Height Clearance
|

1. Airports Authority of India (AAI) in pursuance of responsibility conferred by and as per the provisions of Govt. of India
(Ministry of Civil Aviation) order GSR 751 (E) dated 30th Sep. 2015 for Safe and Regular Aircraft Operations has assessed

' the site data filled by the applicant.

2. Assessment details for Height Clearance:

INOCID : CIAL/SOUTH/B/121019/435447
FApplicant Name* Mr. Varghese .P. Ittoop, Mr. Geevarghese .V i
Site Address* 671/1, 674/1, 675/4 ‘
i
|
|
Site Coordinates* 10 00 56.40N 76 21 30.30E, 10 00 57.00N 76 21 30.66E, 10 00 55.98N 76 21 30.96E, 10 00

57.00N 76 21 31.56E, 10 00 56.70N 76 21 32.16E

Site Elevation in mtrs AMSL ag31 M
submitted by Applicant*
Type Of Structure* Building

*As provided by applicant

Your site is located at a distance 16145 mts from ARP and lies in the grid T11 of the published CCZM of CIAL
airport. The Permitted top elevation for this grid is 109 mts. !

|
Since the requested top elevation 101.3 mts in AMSL is below CCZM permitted top elevation, the NOC for height
clearancc is not requircd from Airports Authority of India.

3. This assessment is subject to the terms and conditions as given below:

a. The site-elevation and site coordinates provided by the applicant are taken for calculation tJof the permissible top elevation
for the proposed structure. If however, at any stage it is established that the actual data is different from the éne provided by
the applicant, this assessment will become invalid. o

|
b. The Site coordinates as provided by the applicant in the NOC application has been plotted on the street view map and
satellite map as shown in ANNEXURE. Applicant/Owner to ensure that the plotted coo#‘dinates corresponds to his/her
site.In case of any discrepancy,this assessment shall be treated as null and void i ,

c. Airport operator or his designated representative may visit the site (with prior coordination with applicant or owner) to
ensure that assessment terms & conditions are complied with.

d. The assessment is further subject to the provisions of Section 9-A of the Indian Aircraft Act, 1934 and any notifications
issued there under from time to time including the Aircraft(Demolition of Obstruction caused by Buildings and Trees etc.)
Rules, 1994,

ISP e Aasy ABERGT 5a1¢ AgE 48 Jeh 110003 GIAM 24632950
Rajiv Gandhi Bhawan Saldarjung Airport, New Delhi-110003 Phone: 24632650
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e. The applicant is responsible to ubllln.in all other statutory clearances from the concerned authorities including the approval of
building plans. This assessment for height is to ensure the safe and regular aircraft operations and shall not be used as
document for any other purpose/claim whatsoever, including ownership of land etc.

ARG faur=ga« grfdrawor
AIRPORTS AUTHORITY OF INDIA

f. Use of oil, electric or any other fuel which does not create smoke hazard for flight operations is obligatory, within 8 KM of
the Aerodrome Reference Point.

¢. This assessment has been issued w.r.l. the Civil Airports as notified in GSR 751(E). Applicant needs to seek separate NOC
for Defence, if the site lies within jutisdiction of Defence Airport. Applicants also need to seek clearance from state Govt, as
applicable, for sites which lies in the jurisdiction of unlicensed civil aecrodrome as outlined in Rule 13 of GSR751 (E).

This assessment is system auto generated and thus does not requireéany signature

| Designated Officer
Region Name: SOUTH; :

Address: General Manager Airports
Authority of India, Regional
Headquarter, Southern Region,
Chennai Airport, '
Chennai-600027 (Tamil Nadu)

Email ID: vomm.noc@aai.aero

Contact No: 044-22560046

w e AgA AHEYH N §ATY AZST ¢ fyeoh—110003 YIAIY : 24832050
Rajiv Gandh| Bhawan Safdarjung Airport, New Delhi-110003 - Phone: 24832950
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ARG fquEga yrfSravor
AIRPORTS AUTHORITY OF INDIA

Mr. Varghese .P, lttoop, Mr, Geevarghese .V Date: 18-12-2019

No. 9/645, Thrikkakara, Palal
Kalappurayil, Kusumagiri P.O.,
Kochi — 682 030, Ernakulam

System Generated Auto Assessment for Height Clearance

1. Airports Authority of Tndia (AAI) in pursuance of responsibility conferred by and as per the provisions of Govt. of India
(Ministry of Civil Aviation) order GSR 751 (E) dated 30th Sep. 2015 for Safe and Regular Aircraft Operations has assessed
the site data filled by the applicant. :

2. Assessment details for Height Clearance:

NOC ID: CIAL/SOUTH/B/121019/435448

Applicant Name* Mr. Varghese .P. Ittoop, Mr. Geevarghese .V

Site Address* 6|71/1, 674/1, 675/4

Site Coordinates* 10 00 54.24N 76 21 31.32E, 10 00 52.62N 76 21 31.56E, 10 00 55.68N 76 21 31.68E, 10 00
54.00N 76 21 31.74E, 10 00 54.90N 76 21 32.76E, 10 00 55.68N 76 21 32.94E, 10 00 53.52N
76 21 33.30E

Site Elevation in mtrs AMSL ag22 M

submitted by Applicant*

Type Of Structure® Building

*As provided by applicant |
Your site is located at a distance 16263 mts from ARP and lies in the grid T11 of the published CCZM of CIAL
airport. The Permitted top elevation for this grid is 109 mts.

Since the requested top elevation 92.3 mts in AMSL is below CCZM permitted top elevation, the NOC for height
clearance is not required from Airports Authority of India.

3. This assessment is subject to the terms and conditions as given below:

a. The site-elevation and site coordinates provided by the applicant are taken for calculation of the permissible top elevation
for the proposed strycture. If however, at any stage it is established that the actual data is different from the one provided by
the applicant, this assessment will bécome invalid.

b. The Site coordinates as provided by the applicant in the NOC application has been plotted on the street view map and
satellite map as shown in ANNEXURE. Applicant/Owner to ensure that the plotted coordinates corresponds to his/her
site.In case of any discrepancy,this assessment shall be treated as null and void

¢. Airport operator or his designate(jl representative may visit the site (with prior coordination with applicant or owner) to
ensure that assessment terms & conditions are complied with.

d. The assessment is further subject to the provisions of Section 9-A of the Indian Aircraft Act, 1934 and any notifications
issued there under from time to time including the Aircraft(Demolition of Obstruction caused by Buildings and Trees etc.)
Rules,1994. :

sl el syasy AHERAT €q1d AgEl Ad e - 110003 YIATY : 24632950

Sagiv Gandhi Bnawan Safdanung Airport, New Delhi-110003 Phone: 24632950
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' document for any other purpose/claim whatsoever, including ownership of land etc.

. This assessment is system auto generated and thus does not require any signature |

_qq.  EXHIBIT-Ré(m)/7

AR faqruTs urferaeor
AIRPORTS AUTHORITY OF INDIA

e. The applicant is responsible to obtain all other statutory clearances from the concerned authorities including the apbroval of
building plans. This assessment for height is to ensure the safe and regular aircraft operations ahd shall not be used as

* f. Use of oil, electric or any other fuel which does not create smoke hazard for flight uper'llmm is obligatory, within 8 KM of

the Aerodrome Reference Point. |

|2 g. This assessment has been issued w.r.t. the Civil Airports as notified in GSR 751(E). Applicant needs to seek separate NOC

for Defence, if the site lies within jurisdiction of Defence Aitport. Applicants also need to seck cleatance from state Govt. as

' applicable, for sites which lies in the jurisdiction of unlicensed civil aerodrome as outlined in Rule 13 of GSR751 (E).

|
I
|

Designated Officer

Region Name: ;SOUTH ;

thority of India, Regional
Headquarter, Southern Region,
Chennai Airport,
CIBennat 600027 (Tamil Nadu)

Address: Ginera] Manager ‘Airports

Email ID: vcmm.nac(_,a'u.aelro

| |
Contact No: 044-22560046

[T el A WHEYH T gAY HAGSl A¢ fReehi—110003 YA : 24632950
Raljiv Gandhi Bhawan Satdarjung Airport, New Delhi-110003 Phone: 24632950
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|0\~ EXHIBIT-R éCho)/%l

.
ARAI ﬁﬂLFrq-a T grfSravur
AIRPORTS AUTHORITY OF INDIA

Mr. Varghese .P. Ittoop, Mr. Geevarghese .V Date: 18-12-2019

. No. 9/645, Thrikkakara, Palal
. Kalappurayil, Kusumagiri P.O.,

Kochi — 682 030, Ernakulam |

System Generated Auto Assessment for Height Cldarance
|
1. Airports Authority of India (AAI) in pursuance of responsibility conferred by and as per the provisions of Govt. of India
(Ministry of Civil Aviation) order GSR 751 (E) dated 30th Sep. 2015 for Safe and Regular Alrcraft Operations has assessed
the site data filled by the dpplicant.

2. Assessment details for Height Clearance:

'NOC ID : CIAL/SOUTH/B/121019/435450 |
Applicant Namc™ Mr. Varghese .P. Ittoop, Mr. Geevarghese .V |
Site Address* 671/1, 674/1, 675/4 'I
Site Coordinates™ 10 00 53.64N 76 21 29.88E, 10 00 54.72N 76 21 30.00E, 10 00 53.16N 76 21 30.30E, 10 00
55.26N 76 21 30.60E, 10 00 54.48N 76 21 31.56E, 10 00 54. $0N 76 21 31.68E, 10 00 54.00N
76 21 32.52E
Site Elevation in mtrs AMSL ag20 M
submitted by Applicant* |
Type Of Structure* Building |
|

*As provided by applicant

Your site is located at a distance 16213 mts from ARP and lies in the grid T11 of the published CCZM of CIAL
airport. The Permitted top elevation for this grid is 109 mts. |

Since the requested top elevation 90.85 mts in AMSL is below CCZM permitted top élevatlon, the NOC for height
clearance is not required from Airports Authority of India.

3. This assessment is subject to the terms and conditions as given below: i
i |

a. The site-elevation and site coordinates provided by the applicant are taken for calculatian;)f the permissible top elevation

for the proposed structure. If however, at any stage it is established that the actual data is different from the one provided by

the applicant, this assessment will become invalid. !

l
b. The Site coordinates as provided by the applicant in the NOC application has been plotﬁed on the street view map and
satellite map as shown in ANNEXURE. Applicant/Owner to ensure that the plotted coordinates corresponds to his/her
site.In case of any discrepancy,this assessment shall be treated as null and void

c. Airport operator or his designated representative may visit the site (with prior coordination with applicant or owner) to
ensure that assessment terms & conditions are complied with.

d. The assessment is further subject to the provisions of Section 9-A of the Indian Aircraft Act, 1934 and any notifications
issued there under from time to time including the Aircraft(Demolition of Obstruction caused by Buildings and Trees etc.)
Rules, 1994,

i ameht waw AHEREN g1 AgS 4¢ AN 110003 GINIY © 24632950
Rajiv Gandhi Bhawan Saldarjung Airport, New Delhi-110003 Phone: 24632050
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AIRPORTS AUTHORITY OF INDIA

¢. The applicant is responsible to obtain all other statutory clearances from the concerned authorities including the approval of
building plans. This assessment for height is to ensure the safe and regular aircraft operations and shall not be used as
document for any other purpose/claim whatsoever, including ownership of land etc.

f. Use of oil, electric or any other fucl which does not create smoke hazard for flight operations is obligatory, within 8 KM of

the Aerodrome Reference Point.

g. This assessment has been issued w.r.t. the Civil Airports as notified in GSR 751(E). Applicant needs to seek separate NOC
for Defence, if the site lies within jurfisdiction of Defence Airport. Applicants also need to seek clearance from state Govt. as
applicable, for sites yvhich lies in thci jurisdiction of unlicensed civil acrodrome as outlined in Rule 13 of GSR751 (E).

This assessment is system auto genenated and thus does not require;any signature

Designated Officer
Region Name: SOIIJTI-f'

Address: General Manager Airports
Authority of India, Regional
Headquarter, Southern Region,
Chennai Airport,
Chennai-600027 (Tamil Nadu)

Email ID: vomm.noc@aai.aero

Contact No: 044-22560046

st el gaeq
Rajiv Gandhl Bhawan

AEES T BT AgST A% Feweh—110003 YIAY : 24632050
Safdarjung Airport, New Delhi-110003 Phone: 24632950
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Va1 NN I AIRPORTS AUTHORITY OF INDIA
Mr. Varghese .P. Ittoop, Mr. Geevar%hese Y Date: 18-12-2019

No. 9/645, Thrikkakara, Palal |
Kalappurayil, Kusumagiri P.O., '
Kochi — 682 030, Ernakulam

System Generated Auto Assessment for Height Clearance

'

1. Airports Authority of India (AAI)E in pursuance of responsibility conferred by and as per the provisions of Govt. of India
(Ministry of Civil Aviation) order GSR 751 (E) dated 30th Sep. 2015 for Safe and Regular Aircraft Operations has assessed
the site data filled by the applicant.

2. Assessment details for Height Clearance:

NOC ID : CIAL/SOUTH/B/121019/435451

Applicant Name* Mr. Varghese .P. Ittoop, Mr. Geevarghese .V

Site Address* 671/1, 674/1, 675/4

|

Site Coordinates* 10 00 52.26N 76 21 29.82E, 10 00 52.62N 76 21 30.60E, 10 00 52.92N 76 21 30.60E, 10 0(
51.36N 76 21 31.08E, 10 00 51.18N 76 21 31.38E, 10 00 52.80N 76 21 32.10E, 10 00 52.14N
76 21 32.22E

Site Elevation in mtrs AMSL ag 115 8SM

submitted by Applicant*

Type Of Structure* Building

*As provided by applicant |
Your site is located at a distance 16271 mts from ARP and lies in the grid T11 of the published CCZM of CIAL
airport. The Permitted top elevation for this grid is 109 mts.

Since the requested top elevation 89.15 mts in AMSL is below CCZM permitted top elevation, the NOC for height
clearance Is not required from Alrports Authority of India.

3. This assessment is subject to the terms and conditions as given below:

a. The site-elevation and site coordinates provided by the applicant are taken for calculation of the permissible top elevation

for the proposed structure. If howevér, at any stage it is established that the actual data is different from the one provided by
the applicant, this assessment will chome invalid.

b. The Site coordinates as provided by the applicant in the NOC application has been plotted on the street view map and
satellite map as shown in ANNEXURE. Applicant/Owner to ensure that the plotted coordinates corresponds to his/her
site.In case of any discrepancy,this assessment shall be treated as null and void

c. Airport operator or his designated representative may visit the site (with prior coordination with applicant or owner) to
ensure that assessment terms & conditions are complied with.

d. The assessment is further subject to the provisions of Section 9-A of the Indian Aircraft Act, 1934 and any notifications

issued there under from time to t1me mcludmg the Aircraft(Demolition of Obstruction caused by Buildings and Trees etc.)
Rules, 1994

\m.ﬁu NTER a9 AHGRGTT gd1d Ager 4¢ [Fe - 110003 gAY © 24632950
Fapy Gandghi Brawan Saldarjung Airpor, New Delhi-110003 Phone: 24632950
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e. The applicant is respon51ble to obtain all other statutory clearances from the concerned aut hor ities including the approval of
| building plans. This asséssment for height is to ensure the safe and regular aircraft ()}}CIalIOIN and shall not be used as

- 105—

EXHIBIT-RG(=)/[85
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ARA, g yiftraeo
AIRPORTS AUTHORITY OF INDIA

document for any other purpose/claim whatsoever, including ownership of land etc.

- f. Use of oil, electric or any other fuel which does not create smoke hazard for flight opcrailom is obligatory,'within 8 KM of
- the Aerodrome Reference Point.

. g. This assessment has been issued w.r.t. the Civil Airports as notified in GSR 751(E). Applicant needs to seck separate NOC
for Defence, if the site lies within jurisdiction of Defence Airport. Applicants also need to seck clearance from state Govt. as

applicable, for sites which lies in the jurisdiction of unlicensed civil acrodrome as outlined in Rule 13 of GSR751 (E).

This assessment is system auto generated and thus does not require any signature

Designated Officer
Reglon Name: ;SOUTH |

Address:

|

Géneml Manager \Alrports
Authority of India; Regional
Headquarter, Southern Region,
Chennai Airport,
Chennai-600027 (Tamil Nadu)

. (S i
Email ID: . vomm.noc(@aai.aetro

Contact No: (44-22560046

Ui ey Ta
Rajiv Gandhi Bhawan

HHER T §ATE AT A% faeell—110003
Safdarjung Airport, New Delhi-110003

ATY © 24632950
Phone: 24632950
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AIRPORTS AUTHORITY OF INDIA

Mr. Varghese .P. Ittoop, Mr. Geevarghese .V Date: 18-12-2019

¥ No. 9/645, Thrikkakara, Palal
- Kalappurayil, Kusumagiri P.O.,
. Kochi — 682 030, Emakulam |

System Generated Auto Assessment for Height Clearance
|

1. Airports Authority of India (AAI) in pursuance of responsibility conferred by and as per ‘Ehe provisions of Govt. of India

| (Ministry of Civil Aviation) order GSR 751 (E) dated 30th Sep. 2015 for Safe and Regular Alrcxaft Operations has assessed

the site data filled by the appllcant

2. Assessment details for Height Clearance:

INOCID : CIAL/SOUTH/B/121019/435454
applicant Name* Mr. Varghese .P. Ittoop, Mr. Geevarghese .V
Site Address*® 671/1, 674/1, 675/4
|

Site Coordinates* 10 00 48.06N 76 21 32.64E, 10 00 48.96N 76 21 32.70E, 10 00 47.70N 76 21 33.96E, 10 00
49.20N 76 21 34.26E .

Site Elevation in mtrs AMSL ag20 M |
submitted by Applicant* |
Type Of Structure* Building I

|

*As provided by applicant |
Your site is located at a distance 16336 mts from ARP and lies in the grid T11 of lllle published CCZM of CIAL
airport. The Permitted top elevation for this grid is 109 mts.

Since the requested top elevation 92.95 mts in AMSL is below CCZM permitted top elevatlon, the NOC for height
clearance is not required from Airports Authority of India.

3. This assessment is subject to the terms and conditions as given below: |
I

a. The site-elevation and site coordinates provided by the applicant are taken for calculation of the permissible top elevation
for the proposed structure. If however, at any stage it is established that the actual data is dlffel ent from the one provided by
the applicant, this assessment will become invalid.

it b. The Site coordinates as provided by the applicant in the NOC application has been plotted on the street view map and

satellite map as shown in ANNEXURE. Applicant/Owner to ensure that the plotted coordinates corresponds to his/her
site.In case of any discrepancy,this assessment shall be treated as null and void

¢. Airport operator or his designated representative may visit the site (with prior coordmatlon with applicant or owner) to
ensure that assessment terms & conditions are complied with.

d. The assessment is further subject to the provisions of Section 9-A of the Indian Aircraft Act, 1934 and any notifications

issued there under from time to time including the Aircraft(Demolition of Obstruction caused by Buildings and Trees etc.)
Rules,1994.

Irofia IeEl Tas AWERST 6dld Agst «¢ Qe 110003 I - 24632950
Rajiv Gandhi Bhawan Safdarjung Airport, New Delhi-110003 Phone 24632850
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|
e. The applicant is responsible to obtain all:other statutory clearances from the concerned authorities including the approval of
building plans. This assessment for height is to ensure the safe and regular aircraft operations and shall not be used as
document for any other purpose/claim whatsoever, including ownership of land etc.
f. Use of oil, electric or any other fuel which does not create smoke hazard for flight operations is obligatory, within 8 KM of
the Aerodrome Reference Point. |

g. This assessment has been issued w.r.t. the Civil Airports as notified in GSR 751(E). Applicant needs to seek separate NOC
for Defence, if the site lies within jurisdiction of Defence Airport. Applicants also need to seek clearance from state Govt. as
applicable, for sites which lies in the|jurisdiction of unlicensed civil aecrodrome as outlined in Rule 13 of GSR751 (E).

This assessment is system auto generated and thus does not require any signature

Designated Officer ‘
Region Name: SOUTH

| Address: General Manager Airports
Authority of India, Regional
Headquarter, Southern Region,
Chennai Airport,
Chennai-600027 (Tamil Nadu)

Email ID: vomm.noc@aai.aero

Contact No: 044-22560046

Ifrg et wan HEHGST §4TY AT ¢ RAceN—-110003 YIATY : 24632950
Rajiv Gandhi Bhawan Safdarjung Airport, New Delhi-110003 Phone: 24632950
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Tele: 2872049

Reply should be addressed to
the Flag Officer Cor:1:1‘1;anding-in-Chief
| |
| |
|

QUOHI'I@]I AO/M181/HC

Headquarters
Southern Nayal Command
Kochi - 682 004

L Sep 2020

Mr Varghese.P.ltoop)
Geevarghese.V. | |
MNe.0/645, Thrikkakara, Palal
Kalappurayil, Kusumagiri P.O
Kochi-632030

RENEWAL OF |INOC FOR HEIGHT CLEARANCE FOR “ HILL SIDE GATWAY
BLOCK- 5” BUILDING PROJECTED BY Mr VARGHESE P ITOOP & GEEVARGHESE.
V. SITUATED AT, KAKKANAD, KANAYANNUR, ERNAKULAM

il Refer to unnpmbered letter dated 03 Feb 20 regarding Renewal of NOC for
building of " HILL SIDE GATWAY-BLOCK 5" Project by Mr Varghese P ITOOP &
Geevarghese V Situated at Kakkanad, kanayannur, Ernakulam.

2 The Indian Ngvy has no objection for the proposed construction at a distance of
12:20 Kmis from Aerbdrome Reference Point on a bearing of 050° and at the distance of
11.73 Kms from Dumbell 17 on a bearing of 055° on the contour of 15.85 meter AMSL
upto @ maximum height of 89.15 Mtrs Above Mean Sea Level (AMSL) including water
tank, aerials, lift-well, etc. The proposed construction site falls in the Outer Horizontal
surface. The Latituf!ls and Longitude of the nearest point of site is 10°00°52.1"N
076°21'31.27E,

4 The building is to be marked by day and night during construction and on its

EXHIBIT-RG(~)[qc

completien as per |
Backup, power supp

“AQ Annexure 14 Chapter 6 so as to be clearly visible from air.
v ‘arrangements are also to be made to ensure lighting during

prolonged power fail

Jres. The details regarding the markings of building may also be

obtuined from the Sanior Air Traffic Control Officer, INS Garuda, Naval Base, Kochi on
Tael - 2873182. '
NG Objection |Certificate is issued on the express understanding that the site
elevation, helght of |structure including any super structure on top, relative position,
distance and bearing from runway end as tendered are correct. If, at any stage, it is
established that the said data as tendered by you is different from the one submitted and
which could adversely affect aircraft operations, the structure in respect of which NOC
has been issued shal| have to be demolished at your own cost. The applicant is therefore
advised to again verjfy the site/ground elevation and distance from runway end /ARP
before commencemeant of the construction.
Issue of MOC is further subject to the provision of section (A) of the Indian
Arciait Acl 1934, ATIAC Circular 06/2017 and Gazette of India Notification G.S.R. 751
(E) dated 30 Sep 16 and any amendments issued there under from time to time under
which applicant may be called upon by this Headquarters, Southern Navai Command to
demolish in whole or ;fiuart of the structure authorized by this NOC.

g The
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6. In aq;iutlon to the above, you are also requested to enS‘UI bt
(@) No light or combination of lights, which by re
configuration or colour may cause confusion with the aeror
the: alrport and no reflecting surface which may cause glar
final approach shall be installed at the site at any lin
constructlon

B l

EXHIBIT-R6() | 91

|
e follovving:-i
ason of its | intengity,
autical grour(d lights of
fglint to the z-.nir::r.-_-aﬁt on
e during or after the

(b). ' There should be no electlc)maqnetlc tmnsm]ss;cn f1n any nalura that may
cause interference to aircraft / Air vraffic control radlotelophony operation

(c)  Cleared structure be marked and lighted with sece
accordance with Chapter Vi of Annex 14.

(d) | Construction of helipad on top of the building,

|
indary power supply i

if planned, is to he

commenced only after obtaining separate permission for thg same.

7.5 This | certlf'cate is valid for a period of Five Years from the date of issue. If the

construction does not completed within five years of issue or is f
from the ariginal proposal, the NOC shall be deemed null and voi
the building would take more than five years for completion, you
fresh NOC from this Headquarters prior to expiry of this NOC.

ound to be in deviation
d. If it is envisaged that

are required to obtain a

8. The  building Completion Report along with Occupancy Certificate from
Corporation is to be rendered to this Headquarters with a cogy to the Commanqu

Officer INS Garuda, Naval Base, Kochi.

Cf
el

T

e (Wlngston Malhl
Captain

ws T)

Command Aviation Officer Il
for Flag Officer CO{nmalwding—infChief

Copy to: -

The Chief of the Naval Staff
(DNAS)

Integrated Headquarters

Ministry of Defence (Navy)

‘A’ Block Hutments, Dalhousie Road
New Delhi - 110011

The Secretary,

Kochi Municipal Corporation

Near Boat Jetty, Park Avenue Road
Ernmakulam, Kochi-680011

The Commanding Officer
INS Garuda
Naval Base Kochi-682004
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Tele: 2872049 (4,
Reply should be addfessed to Headquarters:
the Flag Officer Com nlnding—in-Chief Southern Naval Command
1 i il Kochi - 682 004
[ | | i | oy L
| | / o b4
Quoting! AO/1186/HE | Sep 2020 .

Mr Varghese.P.lloop|

Geevarghese V. -'

No.0/G45, Thrikkakara, Palal

Kalappurayil, Kusumadgiri P.O

Kochi-682030 f

RENEWAL OF NOC FOR HEIGHT CLEARANCE FOR “ HILL SIDE GATWAY
BLGCK- 7° BUILDING PROJECTED BY Mr VARGHESE P ITOOP & GEEVARGHESE.
V. SITUATED AT, KAKKANAD, KANAYANNUR, ERNAKULAM

1. Refer to unruéumbered letter dated 03 Feb 20 regarding Renewal of NOC for
building of * HILL $IDE GATWAY BLOCK-7" Project by Mr Varghese P ITOOP &
Geevarghese V Situgted at Kakkanad, kanayannur, Ernakulam.

t
|

2 The Indian Ngvy has no objection for the proposed construction at a distance of
12.17 Kms from Aerodrome Reference Point on a bearing of 051° and at the distance of
11.76 Kms from Dumbell 17 on a bearing of 056° on the contour of 20.0 meter AMSL
upto a maximum height of 92.95 Mtrs Above Mean Sea Level (AMSL) including water
tank, aerials, lift-well, etc. The proposed construction site falls in the Outer Horizontal
surface. The Lz:tiiuihe and Longitude of the nearest point of site is 10°C0'48.5"N
076°21'32.8"E.

|
3. The building is to be marked by day and night during construction and, on its
completion as per ICAO Annexure 14 Chapter 6 so as to be clearly visible from air.
Backup power supply arrangements are also to be made to ensure lighting during
prolonged power fallures. The details regarding the markings of building may also be
obtained from the Sénior Air Traffic Control Officer, INS Garuda, Naval Base, Kochi on
Tal - 2873182, : |

|

a, No Objeclion| Certificate is issued on the express understanding that the site
clevation, helght of | structure including any super structure on top, relative position,
distance and bearing from runway end as tendered are correct. If, at any stage, it is
established that the §{aid cdata as tendered by you is different from the one submitted and
which could adversely affect aircraft operations, the structure in respect of which NOC
has been issued shall have to be demolished at your own cost. The applicant is therefore
advised to again verify the site/ground elevation and distance from runway end /ARP
befcre commencemeant of the construction.

& The issue of INOC is further subject to the provision of section (A) of the Indian
fireraft Act 1934, ATMC Circular 06/2017 and Gazette of India Notification G.S.R. 751
(i) deted 30 Sep 13 and any amendments issued there under from time to time under
which applicant may|be called upon by this Headquarters, Southern Naval Command to

demoiish in whole or'part of the structure authorized by this NOC.
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6. In addition to the above, you are also requested to elwsur ¢ I

|

& following:-|

(a) No light or combination of lights, which by reason of its fintenstty,
configuration or colour may cause confusion with the aergnautical ground lights of
A6

the airport and no reflecting surface which may cause gl

/glint to the aircraft on

final approach shall be installed at the site at any tlime_ during or | after the

construction. |

(b)  There should be no electromagnetic transmission of any nalure that may

cause interference to aircraft / Air Traffic control radiotelo i

iny operation,

(c) Cleared structure be marked and lighted with secondary power supply in

accordance with Chapter VI of Annex 14.

(d)  Construction of helipad on top of the building,
commenced only after obtaining separate permission for the

7. This certificate is valid for a period of Five Years from tht
construction does not completed within five years of issue or is fo
from the original proposal, the NOC shall be deemed null and void
the building would take more than five years for completion, you a
fresh NOC from this Headquarters prior to expiry of this NOG.

|
if planned, lis to be
same. |

e date of issue. If the
und to be in deviation
If it is envisaged that
e required ta obtain a

8. The building Completion Report along with Occ!:upanc':y Certificl‘ate from
Corporation Is to be rendered to this Headquarters with a|cc1'py to the Con}mandlng

Officer INS Gl'aruda, Naval Base, Kochi.

U
b Ty 3
-

Captain ‘
Command Aviation

(Wingston Mathews| T)

fficer 11

for Flag Officer Commanding-in-Chief

Copy to: -

The Chief of the Naval Staff
(DNAS)

Integrated Headquarters

Ministry of Defence (Navy)

‘A’ Block Hutments, Dalhousie Road
New Delhi - 110011

The Secretary,

Kochi Municipal Corporation

Near Boat Jetty, Park Avenue Road
Ernakulam, Kochi-68001 1

The Commanding Officer
INS Garuda
Naval Base Kochi-682004
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( @les 287 2049

Reply should be addijessed to Headquarters, |
the Flag Officer Com{nanding-in-Chief Southern Naval Command
\

| Kochi - 682 004
|
|

91 Sep 2020

L |

Quoling; AOQ/1182/H(

Mr.Varghase. P ltoop| |
Geevarghase M, | -
N 0/G45, Thrikkakara, Palal 1
Kalapnurayil Kusumagiri P.O i &

Kothi-6B2050

RENEWAL OF NOC FOR HEIGHT CLEARANCE FOR “ HILL SIDE GATWAY
BLOCK-1” BUILDING PROJECTED BY Mr VARGHESE P ITOOP & GEEVARGHESE.
V. SITUATED AT, KAKKANAD, KANAYANNUR, ERNAKULAM

il Refer 1o unn}mibered letter dated 03 Feb 20 regarding Renewal of NOC for
building of " HILL $IDE GATWAY BLOCK-1 " Project by Mr Varghese P ITOOP &
Geevarghese V Siteated at Kakkanad, kanayannur, Ernakulam.

21 The Indian Navy has no objection for the proposed construction at a distance of
12.19 Kms from Aerodrome Reference Point on a bearing of 049° and at the distance of
11.76 Kms from Dumbell 17 on a bearing of 055° on the contour of 31.0 meter AMSL
upto a maximum height of 72.75 Mtrs Above Mean Sea Level (AMSL) including water
tank, aerials, lift-well, etc. The proposed construction site falls in the Outer Horizontal
surfacg. The Latityds and Longitude of the nearest point of site is 10°00°55.7"N
0769217277 k.,

it building 15 o be marked by day and night during construction and on its
compielion as per (CAO Annexure 14 Chapter 6 so as ta be clearly visible from air,
Backup power supply arrangements are also to be made to ensure lighting during
prolonged power faflures. The details regarding the markings of building may also be
oblained from the Senior Air Traffic Control Officer, INS Garuda, Naval Base, Kochi on
Tal - 2873182.. -

4, Mo Objection Certificate is issued on the express understanding that the site
elevation, height of structure including any super structure on top, relative position,
distance and bearing from runway end as tendered are correct. If, at any stage, it is
established that the |s--:"-id data as tendered by you is different from the one submitted and
wiich could edversgly affect aircraft operations, the structure in respect of which NOC |
has been issued shall have to be demolished at your own cost. The applicant is therefore
advised to again varify the site/ground elevaticn and distance frem runway end /ARP
before commencement of the construction.

e

5. The issue oﬁ| NOC is further subject to the provision of section (A) of the Indian
Aircraft Act 1934, ATMC Circular 06/2017 and Gazette of India Notification G.S.R. 751
(E) deted 30 Sep 15 and any amendments issued there under from time to time under
which apolicant may ba called upon by this Headquarters, Southern Naval Command to
demonish inwiols of rart of ihe structure authorized by this NOC.

T ——_——-—-—-
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6. In addition to the above, you are also requested to enéuré t elz following:—!

]
| I

(@)  No light or combination of lights, which by relason of its. intensity,
configuration or colour may cause confusion with the aerorautical ground lights of
the "-alirport and no reflecting surface which may cause glarg/glint to the hircraft on
final ‘approach shall be installed at the site at any tinle during ori after the

construction,

(b) ' There should be no electromagnetic transmission qlf‘any nature: that may
cause interference to aircraft / Air Traffic control radiotelephpny operatioq‘. ’

(c)  Cleared structure be marked and lighted with sacondary pow«ar?supply in

accordance with Chapter VI of Annex 14.

(d) | Construction of helipad on top of the building, |if planned, is o bhe
commenced only after obtaining separate permission for the same.

7. This certificate is valid for a period of Five Years from the date of issue. If the
construction does not completed within five years of issue or is found to be inideviation
from the original proposal, the NOC shall be deemed null and void. If it Is envisaged that
the building would take more than five years for completion, you afe required to obtain a

fresh NOC from this Headquarters prior to expiry of this NOC. |

8. The| building Completion Report along with Occupanpcy Certificate from
Corporation is to be rendered to this Headquarters with a capy to the Commanding

Officer INS Garuda, Naval Base, Kochi.

}

Copy to: -

The Chief of the Naval Staff
(DNAS)

Integrated Headquarters

Ministry of Defence (Navy) .

‘A’ Block Hutments, Dalhousie Road
New Delhi - 110011

The Secretary,

Kochi Municipal Corporation

Near Boat Jetty, Park Avenue Road
Ernakulam, Kochi-680011

The Commanding Officer
INS Garuda
Naval Base Kochi-682004

: i
&/ |
A

i 9 |
(Wingston Mathews| T)

Captain '.

Command Aviation Officer Il

for Flag Officer Commanding-in-Chief
|
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Reply should be addressed to | Headquarters | i
the Flag Officer Commanding-in-Chief Southern Naval Command 1
' - ' Kochi - 682 004 i
I | ' !

Quoting: AOM 183/HC =] Sep 2020

R e =2

{@r\KwﬂhcseFIHno;
Geevarghese. V.
Mo /645, Thrikkakata, Palal
Kalappurayil, Kusumagiri P.O
kochi-682030 |

|

RENEWAL OF NOC FOR HEIGHT CLEARANCE FOR “ HILL SIDE GATEWAY
' BLOCK- 3"[BUILDING PROJECTED BY MR. VARGHESE P ITOOP &
GEEVARGHESE. V. SITUATED AT, KAKKANAD, KANAYANNUR, ERNAKULAM

z Refer to un { ered letter dated 03 Feb 20 regarding Renewal of NOC for
building of "HILL SIDE GATEWAY BLOCK-3" Project by Mr Varghese P ITOOP &
Geevarghese V Situgted at Kakkanad, kanayannur, Ernakulam.
l

2 The Indian Navy has no objection for the proposed construction at a distance of
12.28 Kms from Aerpdrome Reference Point on a bearing of 050° and at ihe distance of
11.66 Kms from Dufmbell 17 on a bearing of 055° on the contour of 22.0 meter AMSL
upto a maximum height of 92,85 Mtrs Above Mean Sea Level (AMSL) including water
tank, aerials, lift-wall, etc. The proposed construction site falls in the Outer Horizontal
surface. The Latitude and Longitude of the nearest point of site is 10°00'55.2"N
076°21'32.3"E

|
The building ‘.\5; to be marked by day and night during construction and on its ‘
completion as per ICAO Annexure 14 Chapter 6 so as to be clearly visible from air. |
Backup power supply arrangements are also to be made to ensure lighting during
prolonged power faijures. The details regarding the markings of building may also be
obtained from the Sénior Air Traffic Control Officer, INS Garuda, Naval Base, Kochi on !
Tel - 2873182

4 No Objection Cerlificate is issued on the express understanding that the site
clevalion, height of |structure including any super structure on top, relative position,
cistanze and bearing from runway end as tendered are correct. If, at any stage, it is
eslablished that the said data as tendered by you is different from the one submitted and
which could adversely affect aircraft operations, the structure in respect.of which NOC
has been issued shal have to be demolished at your own cost. The applicant is therefore f
advised to again verily the site/ground elevation and distance from runway end /ARP 'F
before commencement of the construction.

g, The issue of NOC is further subject to the provision of section (A) of the Indian
Alrcraft Act 1934, ATIMC Circular 06/2017 and Gazette of India Notification G.S.R. 751
(£) daled 30 Sep 15§ and any amendments issued there under from time to time under
which applicant may be called upon by this Headquarters, Southern Naval Command to

deimolish in whale or 'r';-art of the structure authorized by this NOC.

| |
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6.  In addition to the above, you are also requested to ensure|the
|

|
(a)  No light or combination of lights, which by red
configuration or colour may cause confusion with the aercm.j
the airport and no reflecting surface which may cause glare
final approach shall be installed at the site at any timg
construction.

(b) ‘There should be no electiciiagnetic transmission; of
cause interference to aircraft / Air Traffic control radlotelgpnc

(c) | Cleared structure be marked and lighted with seéondary power !supply in

accordance with Chapter VI of Annex 14.

(d) . Construction of helipad on top of the building is to be
obtaining separate permission for the same from DGCA

7. This certificate is valid for a period of Five Years from the date of issue. If the
und to be in deviation
Ifitis envisaged that

construction’ does not completed within five years of issue or is fg
from the original proposal, the NOC shall be deemed null and void.

the building would take more than five years for completion, you 1r¢ required t(#

fresh NOC from this Headquarters prior to expiry of this NOC,

8. The bualdmg Completion Report along with Occupancy Certificate from
Corporat:oh is to be rendered to this Headquarters with a copy to the Commanding

Officer INS Garuda, Naval Base, Kochi.

[
4

¢ 'fWiﬁgston Mathews T)

Captain

ExH

son of

2 during

Command Awatior

Officer Il

BIT-RG () /c,~ -

<) _following:-

utical ground lights of
e(dlint to the aircraft on

any nalure that may
ny operation,

commenced only after

- "

| i
i !
| |
i i
i i

its fintensity,

or after tha

obtain a

for Flag Officer Commanding-imChief

Copy to: -

The Chief of the Naval Staff ! ‘
(DNAS) | , ;
Integrated Headquaders

Ministry of Defence (Navy)

‘A’ Block Hutments, Dalhousie Road !
New Delhi -~ 110011 :

The Secretary,

Kochi Municipal Corporation

Near Boat Jetty, Park Avenue Road

Ernakulam, Kochi-680011 f

The Commanding Officer
INS Garuda
Naval Base Kochi-682004
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Advertisement

w T - ) b i
ks st alsgaiamaginy
LooitkN s mumEr mA wll é)

US 1RIAIE

This is to informthat comtruction o/ i ixed Dhevel
called “Prestige Hillukde Gateway™ |deaed [ut 1

674/), 6153 a:Kakkansd Village. Thikkpkisrs
Kanhy Taluk, Er
Environment Cltarante fium Siate Lilkironabentsl

ppaent pevdet
¥ Mo, 8111,

Municipalry

District baa Heed aceorded

lllim'l

L A = A B S T -

e sty | |
a6, 1080 FEE: Abold Nawia s Malll NI4T Mapad, Kok,

Adsessnient Authotity, Kerala ¢ SEIAA Kol ), hille order Ne
SAVSEIWAECIASZ014 dated 30012017, Kopies of the
Clearahes Centlficies  are wvallable) with e Dedartment of
Eavimsiment & Clirate Chade, Govt of
Geen on the website uf [tha (Anjhprity ol
Titpoliwivw seionkernla org !

i omn alsa be

(e Eadsbes Projeen 114

!

Pkl Fy ks e e

This is o inform that construction o Mixed Development praject
called “Presiige Hillside Gaieway™ lovawd w Sy Nus. 6711,
G741, 67549 4 Kokhanad Village, Tliikkakura Municipalily,
Kanaysnoor Taluk, Ernakulam District hss been acconded
Enviromnent Clearance from State Environmental Impact
Assessiieni Authority, Keeala ( SELAA Kerala ), vile unles No
SBB/SEIAA/EC3/4504/2014 datedt 30.01.2017. Copies of the
Clearance Certificates. arc available with the Department of
Envirorment & Climute Change, Govl of Kerala and can also be
soceh on the website of the Authority at
hitp:f/www.sciankemla org

Crestlye Exates Projects 1.1l
No.96. 10th Floor, Abad Nicleas Mall, NU-49 Maradu. Kuclii,
Keraln 682304

@ o camon

|
Graft charge
against JaF()b
Thomas |
EXPRESS NEWS SERVICE g oon

ANOTHER vumplain was {ilad
against Visllunee Direetor Jugpb Tho
e bolore the Muyattpuzha Vie
lanee courtalioging eopyuption i ol
It e tencer to inatall sblar panels at
Port Departinent affices|

The comiplainl was (bd by Gueesh
Babu, a Kalamassory daljve. Aparl
from Jacob Thomae. former Principal
Secretary, Port Department, SIDCO
MDD Saju i Keltran MO Prasama
kumar; Safepuird Indial Cimited MD
VT Goorge; and MD of fapother prl-
vate company are rospoddonts,

The complainant allegod Jacob

e —— ——— e — — —— —— —————————— — ——————_
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Annexure 9

Photograph of Metallic Board
with EC Details at Project Site
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Photograph of Metallic Board with EC Details at Project Site
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INFO PARK ROAD KUSUMAGIRIPD: KAKKANAD, 682030

Hame ol the Projee! 1"!(’1%'-!-:5'1-"--"1 JECTS LTD I

SUrven no |
|'




EXHIBIT-R4 ()16

.!I i
|
|I 13
| i
| | it
| | 1
| |
J | [::
| |
| i

f.

Annexure 10 i

| Environmental Monitoring Test i
| | Results
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%gﬂgﬁe £CO LABS | RE |
(Food Qaality / Water / Environmental Testing. Lab) '

IS0 9001:2015, 1SO 45001:2018 Certified organisation
Approved'A’ grade Lab by Kerala Sfate Pollufion Control Board
Accradiled Lab by NABL as pef IS0 17026:2017 {Cert No. TC-7114) A o
Recognised Lab by Ministry of Environment, Forests & Climale Change (Govt. of India) as fier f (P) Act 1985

TEST REPORT |

Page 1 of |
Report No.  : EEL/LR/23/0024184/611 Issued To;

Issue Date  : July 25,2023 M/s. ULTRA TECH
Environmental Consultancy and Laboratory
Na.199, First Floor, Door/Ng. 55/1308- B
Girinagar, Near Community!Hall, Club Road

Kadavanthra, Kochi~68202{l';,
Customer ref. : Email dt, 17.07.2023

Project Name: Residential cum Commercial Building Project ‘Prestige Hillside Gateway’
Location: Kakkanad Village & Kanayanoor Taluk, Ernakulam District.

Sample receipt form Ref. No. : SRF/W/07/611 dt. 18.07.2023

‘Sampling done by: Customer

Sample Particulars: Water sample

Sample receiving date : July 18, 2023 Lab identification code: \T/O7/611 |
Analysis starting date : July 18, 2023 Analysis completion date: July 24, 2023 !
Quantity of sample received: 1L x | Description of sample by the customer: Water sample
Packaging details : Pét bottle (Open well, Lodation :Tower- 3, Level- 5)
Location coordinates  : 10°052.80" N 76°21 '33.20"E ‘
Physical appearance of the sample: Clear liquid
Tests required: For the parameters listed below, as per Drinking water specification IS 10500:2012
SAMPLE TESTED AS RECEIVED |
SL . ! [ Requirement
No. Parameters Unit Method Result (Acce})t;lb!e
. ‘ . limit,
I. | pHat 25°C =~ | Cl20of1S3025 (Pt 11):1983 | | |73 | 6585
2, | Odour nm IS 3025 (Pt 5): 2018 ;Ageablc Agreeable
3. | Colour Hazen | CL 2 of IS 3025 (Pt 4):2021 3.0 5.0
Units,max
4, | Turbidity NTU,max | IS 3025 (Pt 10):1984 10,60 I
3. | Total Dissolved Solids mg/lmax | 1S 3025(Pt 16):1984 | 66 500
6. | Total Hardness as CaCO, mg/l,max | CL 5 of [S 3025 (Pt 21):2009 30 200 |
7. | Chloride as Cl mg/lmax | Cl. 2 of IS 3025(Pt 32):1988 16.11 250_ J
8. | Sulphate as SO, mg/max | Cl. 4 of IS 3025(Pt 24):1986 2.02 200 |
9. | Alkalinity as CaCOj; mg/l,max | Cl. 8.1 of IS 3025(Pt 23):1986 32.64 200
10, | Iron as Fe~ mg/lmax | CI. 6 of IS 3025 (Pt 53):2003 10,04 C1.0
11. | Calcium as Ca _mg/l,max | CI. 5 of IS 3025(Pt 40):1991 | 1882 75 g{
12. | Magnesiumas Mg mg/l,max | Cl. 6 of IS 3025(Pt 46):1994 - 11.95 30
Sl. No. Parameters Method Result Requirement
l. Total coliform bacteria/] 00ml [S 15185 :2016 Absent || Shall not bé detectable
| inany 100m! sample
2, E.colior thermotolerant IS 15185 :2016 Absent Shall not be detectable
coliform bacteria/100ml in any 100ml sample

Susan Abraham --.End of Report...., Jesty M'T. @_ :
i s Dy.Tech. Manager-Microbiology

Aitharisec Signtsiy” ‘ Authorised Signatory !
virodesigns Eco Labs ‘ e S, |4
*This test rfpgnl:}?arljl nolgbe reproduced except in full, without the written permis &SV inoslesians figo lfﬂ'l*ﬁ"b"“y,?' thﬁ Idaugla
to the extent of the testing charges received. * The above results are refated gnly Lo he sample (s) su{bm:‘:r:;.,: far t(‘asx‘.nc? ar: ts*;' : EEJ
. be used for advertisement, liigation etc. * The sample will be disposed after 15 days irom the data of issue of tes! rep L

Eco Tower, Opp. Metro Piilar No. 544, Janatha Junction.. Palarivattom, Kochi = 68? 0_25‘ .
Ph: 0484-4042556, Fax: 4052445 Email: lab@envirodesigns.in - Web: www.envirodesigns.in

|
EXHIBIT-R6 () [ 03

2l



4

Ll eiad e EXHIBIT-R( (m) 104
S FCOLABS

S e T AL DRE

] ] £ -
JJl (Food Qualdly ¥ Watcr / Ensironmental Testing Lab)
{! — i
TR e | IS0 90010015, S 440032018 Certifibd organisation
wall of unidity | } Ellrn ;I.“ 4001 2048 Certified organisa ToTis
0 Y
tiy
AMBIENT AIR MONITORING REPORT
: Page 1 of 1
Report No. @ EBL/LR/23/0024185/612 Issued To:
Bsue Date @ July 23, 2023 M/s. ULTRA TECH .
Environmental Consultancy and Laboratory 4
| No.199, First Floor, Door No. 55/1308- B I
! Girinagar, Near Community Hall, Club Road (s
Kadavanthra, Kochi-682020. i"
Customer ref. ¢ Email dt. 17.07.2023 f

|
Project Name: Residential cum Commercial Building Project ‘Prestige Hillside Gateway’ !
Location: Kakkdnad Village & Kanayanoor Taluk, Ernakulam District. :

]
Sample receipt form Ref. No. : SRF/A/07/612 dt. 19,07.2023 i
Sampling done by: Lab field technicians (t
) i Sample Particulars: Ambient Air sample i
Date of inonitoring ¢ July 18] 2023 to July 19, 2023 \‘ i
‘ Location of monitoring : Ambient Air Monitoring near 6* Tower Drop off Plaza !
Location coordinates  : 10°0'48/66" N 76°2] '32.65" E '
| Sampling method| : Monitofing Protocol No. EEL/ENV/MP/01 Hl
Location of sampler @ 3.2 m above ground level |
Sample receiving date : July 19, 2023 Lab identification code: A/07/612
Analysis starting date  : July 20,2023 Analysis completion date: July 22, 2023 i
Fests required: For the parameters listed below, as per CPCB guidelines {
‘_ SAMPLE TESTED AS RECEIVED |
St
_Ne. | Parameters ~ Unit Method Result | Limit (max)* |
‘_ L. | Particulate matter(Size less'than 10pm)or PM,, te/m’ IS 5182(Pt 23):2006 48.72 100 I .
2. | Particulate matter (Size less than 2.5umjor PMas | pg/m’ CPCB guidelines 2011 17.25 60
‘_3_._ Sulphur digxide . ng/m’ IS: 5182 (Pt 2):2001 8.76 80 ‘l
| 4. | Nirogen dioxide ng/m’ IS: 5182 (Pt 6): 2006 6.52 80 (!
.5 | Carbon Monoxide (8hrs) mg/m’ IS: 5182 (Pt 10): 1999 0.50 2.0 ‘
* Limit applicable for Industrial, Residential, Rural and other Areas as per National Ambient Air Quality Standards 2009. i
Weather and Meteorological Dats ' L
Weather condition;  Partly.cloudy |
Méteorological Parameters Max Min | |
Temperature ('C) 28 24 "
Humidity (%) 91 70 lr |
Listruments used for Monitoring | ;
I. Respirable Dust Sampler (RDS), Make: Envirotech Instruments Pvt. Ltd., ID No.: EEL/RDS/07 ‘ | :_
2. Fine Particulate Sampler (EPS), Makg : Envirotech, Model: APM 550, ID No.: EEL/FPS/07 101
3. CO ANALYZER, Make: Endec Engijeers, Model :IR-50, 1D NO.:EEL/COA/02 il t
i
r%{‘/;}d__ ....End of Report..... ‘
s {
Susan Abpaham I
Technical Miznager i
Authorise Signatory /! i
Enviredesigns Ece Labs |
i
| fid
(=] o Bt |

sEptin full, without the writler: permiission of \he iaboratory. * The lizbility of the {aboratory is
" The above results are related only to the sample (s} submitted for testing and should not |
" The sample wilt pe disposed after 15 days from the dale of issue of test report.

ver Opps Metro Pillar No. 544, Janatha Junction., Palarivattom, Kochi - 682 025. 100
042556, F’iax: 4052445 Email: lab@envirodesigns.in - Web: www,envirodesigns.in
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" (Food Quality / Watcr / Enviponnicnial Testing Lat/ 'l N .
A4 : IS0 9001:2015. 150 45001:2018 Certified organisation | L\
i #’ RaAiltof quatity Approvad ‘A’ grade Lab by Kerala State Follution Contiat Soard x TC-7114

Accredited Lab by NABL as per (SO-17025:2017 {C
Recognised Lab by Ministry of Environment, Forests § O

ale Changs IGavt. of Indizjiss per 5 (3) Aot 1986

i NOISE LEVEL MONITORING REPORT :

i Page | of 2
il ReportNo. : EEL/LR/23/0024186/613 Issued To:

it Issue Date  : July 25,2023 M/s. ULTRA TECH

l Environmental Consultancy and Laboratory
o No.199, First Floor, Door No.,55/1308- B
it Girinagar, Near Community Hall, Club Road
} Kadavanthra, Kochi-682020.

L Customer ref. : Email dt. 17.07.2023 |

;I | Project Name: Residential cum Commercial Building Project ‘Prestige Hillside Gateway’

i Location: Kakkanad Village & Kanayanoor Taluk, Emakulam District.

il Sample receipt form Ref, No. : SRE/N/07/613 dt. 19.07.2023 |

11l Monitoring done by: Lab field technicians

iy Sample Particulars: Noise Level Monitoring

| Date of monitoring : July 18, 2023 to July 19, 2023 ‘
Source of monitoring : Ambient Noise Level monitoring near 6™ Tower Drop off Plazp
Location coordinates : 10°0'48.36" N 76°21 '32.72" E

Sampling method : Monitoring Protocol No. EEL/ENV/MP/01

Lab identification code : N/07/613 !
| | Method Used : TS 99891981 '

Presentation of Results

;ri Sl. No. . Time of Monitoring(Hrs) Value Reported in dB (A) L
i | '
1. 12.00 - 13.00 51.7
i Z, 13.00 — 14.00 53.2
.- ﬁ 3. 14.00 ~ 15.00 | 55.2 j
] 4 15.00 - 16.00 | 54.6
: 5. 16.00 - 17.00 1 50.6
6. 17.00 - 18.00 51.9
7. 18.00 - 19.00 45
g 8. 19.00 - 20.00 - 447 Bl

20.00 -21.00

i 9. 402

il 10. 21.00 - 22.00 38.4 =

il oy 22.00 - 23.00 37.2 i
i i : 12. 23.00 - 00.00 35.8 |
gl 13, 00.00 — 01.00 34

14, 01.00 - 02.00 335 N
) I5. 02.00 - 03.00 333 B
b 16. 03.00 — 04.00 329

17,

04.00 - 03.00 | 33.5

* This tesl repart shall not be reproduced except in full, without the writlen permission of the ‘ahoratoty. * Fne liability g:( lhe lgtigtatary is
; to the extent of the testing charges received. * The adove resulls are refated enly to the sample (s) sibmitiad ier] testing and shoulg nit
be used.far ddvertisement, liigation etc.i* The sample will be disposed after 15 days from fhe Falr Ir issup of (o8t felinr ST

Eca Tower, Opp. Metro Pillar No. 544, Janatha Junction., Palarivattom. KJHL,‘ | - 68210_25. _
Ph: 0484-4042556, Fax: 4052445 Email: lab@envirodesigns.in  Web: wwy,givirodésigns.in 101
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el e iqacity & Lab by Kerpia State Potlution Control Board f TC-7114

v NARL as per SO 17025:2017 (Cert Ne. TC-7114)
b by|Ministry ol Erviranment, Forests & Climate Change (Govt. of India) as per E (P) Acl 1986

| Page 2 of 2
Report No. : EEL/LR/23/0024186/613
|
| §1. No. ! Time of Monitoring(Hrs) Value Reported indB (A) L.
18. | 05.00 — 06.00 35.6
L9. 06.-06;) - 07.00 36.4
20. 07.00 — 08.00 38.6
2l 0800 — 09.00 2.3
22, 09.00-10.00 50.1
e 1000 ' 11.00 52.3
24. 11,00 — 12.00 51.5
|
-
' Value Reported in dB (A) L
SI.No. Locationjof Monitoring ? &) L
| it Day time Night time
I Ambient Noise Level monitoring near 47.3 344
- 6" Tower Drop off Plaza

_ LIMIT AS PER NOISE POLLUTION (REGULATION AND CONTROL) RULES, 2000
Industrial Area | Commercial Area Residential Area Silence.Zone

Day Time 75 65 55 50

Night Time 70 55 45 40
Note: Day time means - 6.00 AM to 10.00 PM Night time means - 10.00 PM 1o 6.00 AM
Instrument used for Monitoring
| Name of Instrument : Sound Level Meter, Make: Cygnet, Maodel: 2511, ID No. : EEL/SLM/02 ]

I

| ....End of Report.....

Susan Abraham
Techrichl Manager
Authorisad Signatory
Envirodesigns Eco Labs

rotbe repipduced exceptin full, without the written petmigsion of the laboratory. * The llability of the laboratory is
: iy chiatgas received © The above resullz are related only lo the sample (s) submitied for testing'and should not
i far a mient, jiisq|ahan efc. * The sample will be disposed after 15 days from the date of issue of test report.

Fco Tower, Ogp. EMetro Pillar No. 544, Janatha Junction., Palarivattom, Kochi - 682 025, .
Pl 0484-4042355¢4, Fax: 4052445  Email: lab@envirodesigns.in - Web: www.envirodesigns.in
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